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COUNCIL OF STATE.
Wednesday, 26th September, 1928.

The Council met in the Council Chamber at eleven of the Clock, the
Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

ScHOLARSHIPS FOR TRAINING CANDIDATES FOR THE ARCHEOLOGICAL SER-
VICE.
140. Tee HoNouraBLe Mr. MAHENDRA PRASAD: 1. Will Gove
ernment be pleased to state :
(a) the circumstances which necessitated the institution of the scholar-
ship system for training candidates for the Archeological Service ?
(b) whether this system was abolished in 1923 for reasons of financial
stringency ?
(c) whether the system was revived in 1926 ? If so, why ?
2. Is it a fact that after the revival of the scholarships in question the

Government insisted on following a method of inviting and selecting applicants
which was different from that proposed by the head of the Archsological

Department ?

3. If the answer to question 2 bein the affirmative, will Government be
pleased to explain its own method ?

4. Is it a fact that the selection of Archmological scholars was made about
a fortnight before the creation of the Public Service Commission ?

5. If the answer to question 4 be in the affirmative, has Government
taken any steps to move the Public Service Comm.lsslon to ratify its selec-
tion of scholars ?

6. If the answer to question 5 be in the negative, does Government
intend to take any such steps ?

Tee HoNouraBLE KeAN Bamapur S1R MUHAMMAD HABIBULLAH :
1. (a) The system was instituted to increase the supply of young Indians trained
in archeeological work.

(b) The system was then temporarily suspended.

(c) Yes, for the reason given under (a) above.

2. The Director General of Archeology in India in 1926 proposed that
candidates should be selected without reference to a Board of Selection, but
Government preferred to adhere to the ordinary procedure.

3. Scholars are selected on the advice of a Selection Board.
4. The precise interval was one month.

5 No. <
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6. No. It is'not the function of the Public Service Commission to ratify
Government’s selection of scholars.

REvisioN oF THE LisT oF VOTERS OF THE COUNCIL OF STATE IN THE UNITED
' PROVINCES.

141. Tae HonouraBLe Munsmi NARAYAN PRASAD ASTHANA :
-Was thelist of voters of the Council of State recently revised in the United
Provinces ? If sq, with what object ? Is the election of 1930 to be held on
- the basis of the lists now prepared ?

TaE HoNouraBLE M. S. R. DAS : Fresh rolls for the constituencies of
the Council of State in the United Provinces were recently prepared under
the automatic operation of sub-rule (4) of rule 9 of the Council of State Electoral
Rules, which provides that an electoral roll shall continue in force for three years,
and that a fresh roll shall be prepared after the expiration of that period.

In the event of a general election being held in 1930, it would, in the
absence of a direction under the proviso to the sub-rule in question, be conducted
on the rolls recently prepared.

REMODELLING OF THE EAST INDIAN RAILWAY STATION AT ALLAHABAD.

142. TeE HoNoOURABLE Munsat NARAYAN PRASAD ASTHANA:

(a) Is it contemplated by the Government to remodel the East Indian Railway
station at Allahabad ? If so, when ?

(b) Has Government received complaints about’ the want of an interme-
-diate class waiting room at the station, the inadequacy of the third class
waiting room and the insanitary situation and character of the urinals ?

Tae HoNouraBLE S1R GEOFFREY CORBETT : (@) The Quinquennial
Programme provides for remodelling the Allahabad Yard in 1930-31-32.
It is impossible to say yet whether the project will be taken up.

(b) Government have received no complaints to this effect. They are
sending a copy of the Honourable Member’s question to the Agent, East
Indian Railway, in order that he may consider whether the arrangements at
Allahabad require improverment.

PAY AND ALLOWANCES OF THE TAsk Work DeLIVERY PEONS OF THE HEAD
TELEGRAPH OFFICE AT ALLAHABAD.

143. TEe HonouraBLE Munsmt NARAYAN PRASAD ASTHANA:
* (a) What are the pay and allowances paid to the Task work delivery peons of
the Head Telegraph Office at Allahabad and other first class offices ?

(b) Is it a fact that recently the telegraph task work peons of the Allahabad
Telegraph Office and some other places have submitted a petition to the Director

General of Post Offices detailing their grievances ? If so, what action has been
taken upon that petition ?

(¢) Does the Government propose to give these peons the same pay and
pension as postmen ?

{d) Is it a fact that recently the Director General has issued a circular that
five telegrams to the same address be counted as one for calculating the task
work gllowance ? If so, why ¢ Is it proposed to withdraw the circular ?
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TaE HoNoURABLE MR. A. G. CLOW : (a) If by the term * other 1st class
offices ”’ the Honourable Member refers to those offices in the United Provinces
Circle that are open fot 24 hours, then the answer is that the subsistence
allowance of task work peons at Agra and Allahabad is Rs. 8 per month in
addition to which the peons earn, in Agra, for each delivery of not more than
five messages at the same time to one addressee, 6 pies, and in Allahabad 6 pies
if delivery is effected on bicycles supplied by Government and 8 pies if delivery
is made on foot. They also get a house-rent allowance of Rs. 2 per month.

() Yes. The petitions have been disposed of by explaining the position
in respect of the several points referred to.

(¢) No.

(d) Yes. Because the time and labour involved in the delivery of a num-

ber of messages to one addressee at a time is the same as for the delivery of one
message. It is not proposed to withdraw the circular.

RELAXATION OF THE EXISTING REGULATIONS REGARDING PASSPORTS IN INDIA.

144, Tae HonouraBre Sik PHIROZE C. SETHNA : (a) Is it a
fact that passport requirements have been relaxed in several countries on the
Continent ?

(b) Are Government considering a relaxation of the existing regu-
lations regarding passports in India ?

Tae HoNoURABLE MR. B. J. GLANCY : (a) As far as the Government
of India are aware no Continental country has abolished passports. His
Majesty’s Government have, however, come to an agreement with certain
Continental States for the mutual abolition of visas. India shares this privi-
lege in that British subjects and British Indian subjects are allowed to pro-
ceed to such States without visas; but no foreigners are allowed to land in
India without a British visa.

(b) No, Sir.

RepuctioN OR AsouiTiION OF THE CustoMs DuTy oON PAPER
AND PrinTING INK.

145. TrE HoNouraBLE SR PHIROZE C. SETHNA : (a) Have Gov-
ernment received any complaint that the printing and publishing trade
of the country is penalised on account of the free import of printed matter ?

(b) Have Government considered the advisability of the reduction or
abolition of customs duty on paper and printing ink ?

TaEe HonNouraBre Sir GEOFFREY CORBETT: (a) No.

() No. I would remind the Honourable Member that the manufacture
of paper in India is protected and that the duty on printer’s ink was raised
in 1926 from 2} per cent. to b per cent. in order to secure tariff equality to the
Indian Industry.

Tae Honourasre Sik PHIROZE C. SETHNA: Do the Government
consider the raising of the duty from 23 per cent. to 5 per cent, an adequate
protection to the Indian manufacturer ? .

A
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Tar HoNourasLE THE PRESIDENT : Order, order. The Honourable
Member cannot ask the Government for an expression of opinion.

Poricy or THE RAILWAY BOARD IN THE MATTER OF PURCHASING OF STORES
: MADE BY THE DIFFERENT RAILWAYS.

146. Tae HoNoumaBLE Sig PHIROZE C. SETHNA : (q) Is it the
policy of the Railway Board to secure preference for indigenous goods over
imported goods in the purchase of railway requirements ?

(b) If the answer is in the affirmative, will Government be 'pleased
to say what action the Railway Board has taken to enforce this policy in the

matter of purchases made by the different railway systems through their own
officers ?

Tae HoNouraBLE Sik GEOFFREY CORBETT: (a) Yes, to the ex-
tent provided in the Stores Purchase Rules which are binding on State-managed
Railways.

(b) I would refer the Honourable Member to the reply given to his question
No. 79 on the 17th September 1928 which explains how the Railway Board
ensures that these rules are carried out.

IMPORT OF AUSTRALIAN WHEAT.

147. Tee HonouraBLe Sik PHIROZE C. SETHNA : With reference
to the reply to my question No. 87 on the 17th instant, will Government
be pleased to state whether they have received representations to the effect
that the import of Australian wheat was due to a shortage of crops in India
and that such importation is prejudicial to the interests of Indian wheat-
growers ?

THE HoNouraBLE KuaN Barapur Sik MUHAMMAD HABIBULLAH :
Government have received no such representations.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.

SECRETARY or tHE COUNCIL : Sir, the following Message has been
received from the Legislative Assembly :

“In acoordance with Rule 36 (1) of the Indian Legislative Rules I am directed to
jnform you that the amendment made in the Council of State in the Bill further to amend
the Indian Succession Act, 1928, for a certain purpose was taken into consideration by the
Legislative Assembly at their meeting held to-day, the 25th September 1928, and that the
Assembly have agreed to the amendment.”

HINDU LAW OF INHERITANCE (AMENDMENT) BILL.

Tae HoNouraBLE SIR SANKARAN NAIR (Madras : Non-Muhammadan) :
Sir, I beg to move that the Bill to alter the order in which certain heirs of a
deceased Hindu male dying intestate are entitled to succeed to his estate, as
passed by the Legislative Assembly and as reported by the Select Committee,
be taken into consideration.

The alterations made by the Select Committee are not of such a character
as to require any further explanation from me. I therefore beg to move.
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Tre HoNouraBLE DRr. U.RAMA RAU : (Madras : Non-Muhammadan) :
Sir, I beg to move the amendment that stands in my name, that in the Title
of the Bill the word ¢ deceased >’ be omitted.

Tee HoNoURABLE THE PRESIDENT: The Honourable Member is
somewhat premature ; the House has not yet decided to take the Bill into
consideration. .

The question then is:

“That the Bill to alter the order in which certain heirs of a deceased Hindu dying
intestate are entitled to suoceed to his estate, as passed by the Legislative Assembly
and as reported by the Select Committee, be taken into consideration.

The motion was adopted.

Tre HoNourABLE THE PRESIDENT : The question is :
“ That olause 2, as reported by the Select Committee, do stand part of the Bill.”

TeEe HoNouraBLE SrijuT. RAMA PRASAD MOOKERJEE : (West
Bengal: Non-Muhammadan): Sir, I beg to move the amendment that
stands in my name:

‘“ That in clause 2 between the figure ‘2 * and the words ¢ A son’s daughter’ the words
¢ A pre-deceased son’s widow ’ be inserted.”

The reasons which have prompted me to give notice of this amendment
had already been discussed in the Council of State on the last occasion when
this matter was referred to the Select Committee. This is not a new pro-
posal that is being made in this Council. In 1923, when Mr. Seshagiri Ayyar’s
Bill was circulated to the different Provincial Heads and the different
High Courts for their opinion, many of those authorities pointed out that the
relations mentioned in Mr. Ayyar’s Bill were not all that ought to be taken
into account.

A predeceased son’s widow occupies a position in a Hindu family which is
somewhat peculiar, because under Hindu law in the case of the husband
who dies during the lifetime of his father, the widow is denied all rights in the
family property. If the husband had outlived the father and died after the
father, then the widow would have come in automatically under the ordinary
rules. When we are here considering the cases of the son’s daughter, the
daughter’s daughter, the sister or the sister’s son, I think it is only fair and
proper that we should also consider the case of a predeceased son’s widow in
this connection ; and in my opinion, and also in the opinion of some other
Members, the predeceased sons’s widow occupies a position which is superior
to any of the relations who are mentioned in clause 2. That is the reason why
I have put the predeceased son’s widow before all those relations mentioned
in clause 2, that is, in the beginning. The widow in a Hindu family vccupies
a position which is & much more superior position than that occupied in a
family under any other system, and the reason is that although she belonged
to a different gotra before, as soon as she is married she takes the gotra of the
husband and she becomes a sapinda, in the sense that she is of the same body
as the husband ; and not only that, she is also entitled to receive funeral
oblations from the relations of her husband’s family, in the same way as if she
belonged to the same family. Under these circumstances, I think that a
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predeceased son’s widow ought to be put in in the place where I have placed
her.

Tre HonouraBLE Sk C. SANKARAN NAIR: 8ir, I regret I have to
oppose this motion. Honourable Members will mark the radical difference
between the position of the son’s widow and the other members for whom relief
is proposed to be given in this Bill. In this Bill the persoms referred to are the
son’s daughter, the daughter’s daughter, sister and sister’s son, all of them are
blood relations. The widow’s position stands on a very different footing. I
do not say she is not entitled to relief. But what I am pointing out is that
the position of those who have come into the family by marriage stands on a
very different footing from those who are related by blood to the deceased.
This Bill was intended only to assist the blood relations. Now, when the Bill
was introduced, there were besides the persons noted in the Bill itself, others
also whose names were all struck out. The son’s widow was not one of them. My
friend stated to the Council that though the son’s widow was not in the original
proceedings yet there was a considerable body of opinion in favour of the son’s
widow. I forget the exact words, but I believe that is the substance of his
remark. He did not take the trouble to tell the Council what the strength
of that opinion was. I have gone through all the opinions received and the
opinions are scarcely worth consideration by this Council—Madras, Bengal,
Burma, the Central Provinces, Delhi, Ajmer, the North-West Frontier Province,
Baluchistan, Coorg, Assam—there was nobody in these provinces who ever
considered the case of the son’s widow or who ever suggested any relief for her.
From Bombay there were two, naturally because in Bombay the widows
occupy a high position. In the United Provinces there were two ; in the Punjab
there was only one who suggested relief to the son’s widow and in Bihar and
Orissa there were two. That is how matters stand. It is scarcely strong enough
to justify any statement that the opinion of all India has been taken on this
question, It has not been, and therefore we should not now consider this
question. It is premature, and then there are many further questions to be
considered if you want to bring in the son’s widow. You will have to say
whether you propose to give the widow an absolute or a qualified estate. In the
Bill itself the words used for the son’s daughter, etc., are qualified estate, but
there are many instances in Bombay where the widow is given an absolute
estate. Accordingly, we will be prejudicing the position of the widow if we
make the amendment now in the Bill itself as my friend has suggested. We have
proceeded on the footing that while we are giving relief to women and giving
them a place in the order of succession, we should not prejudice their rights
in any other respect, and therefore when any woman has anyp rights under the
Hindu law according to such law as is administered in any Presidency, we
should not take away existing rights, and in that view we have made certain
amendments in the Bill. Accordingly without qualifying the statement, we
cannot insert the words in the amendment.

Then there are also other difficulties. The widow’s position would vary
very much so far as marriage is concerned. If she marries according to the
custom of the community her rights may be—I do not say it is, there is a differ-
ence of legal opinion—but lLer rights may be different from those of the widow
who is married under the Remarriage Act as to forfeiture of rights. All thag
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has to be considered. Then again in Bombay for instance, where the son’s
widow has a right of succession, the son’s widow takes only after the sister and
half-sister. Now, in the Bill you find that the predeceased son’s widow comes
long before the sister and half-sister. We are thus prejudicing the position of
the sister who is in the Bill ; we are prejudicing the position of the half-sister
who has been ehmmated from the Bill and who was there before. We
should not do that, according to the principle which we have followed in the
Select Committee ; but whether we are doing it or not, it is & matter which re-
quires fuller and more careful consideration. Then, there is another matter.
The son’s widow comes only after what we call the gotrajas or sapindas, that is
to say, those who are males and members of the family.

This amendment places the widow before her. So, I say there are all these
points to be considered, and there are also further difficulties in principle to be
solved. Her case, I admit, is really a hard one. In cases of joint families,
where there are lots of people and succession goes to the collateral reversioner,
the case of the son’s widow is a hard one. On the other hand, it is not a hard
case where the families consist of, say, a father and son and his wife. Now, from
the opinions received, it will be seen that the agriculturists in the Punjab are
not generally in favour of the son’s widow’s claim. In other parts of the country
where the joint family system prevails and where the son’s widow is handed over
to the collateral reversioner, the position is a strong one. There is also a further
point which we have to consider.. According to Hindu law, a woman who has
been unchaste before the succession opens is not entitled to the property. As the
Bill would stand, if my Honourable friend’s suggestion is accepted, we may be
overriding that position.

There is another matter, Sir, which seems to me to be conclusive in this
respect. A Bill is going to be introduced in the other place. I have got a copy
of it in my hand, and in that Bill all the rights of the widows are going to be con-
sidered.. That Bill deals with all these matters more fully than this
amendment. That Bill deals with not only the rights of the son’s widow, but
it deals with the case of all the widows in the family. It also deals with one
great principle which we may have also to deal with if we are to recognise the
widows. There it is said that a widow shall be entitled immediately on her
husband’s death to claim partition of the property. That is of course a far
higher right than what is attempted to be given here. It is thus a question for
consideration how we are to recognise the widow’s rights, whether we are to
recognise her rights by putting her in the place of her deceased husband at once
8o as to enable her to claim in the joint family property a share which her
thusband would be entitled to if he had to sue for a partition, or whether she is
only to succeed after the death of her father-in-law asstated by’ my Honourable
friend, are all matters which require very serious consideration.

For all these reasons I would advise the Council strongly to reject the
motion. I say again I suggest its rejection not for want of sympathy, but
because there are 80 many questions to be considered before we can recognise
that claim. I do not suggest for a moment that that claim should not be con-
sidered, nor do I say that the reasons against her admission are conclusive or
strong or preponderating, but at present I am strongly against including the
gon’s widow. In view of the fact that the matter is to be fully considered in the
other place, I would strongly advise my Honourable friend to withdraw his



224 COUNCIL OF STATE. [26rm SEp. 1928.

[Sir C. Sankaran Nair.]

amendment, because if we pass this measure here and it goes to the other place
and if they come to an adverse conclusion..............

Tre HoNouraBLE S;R MANECKJI DADABHOY (Central Provinces :
Nominated Non-Official) : Has that Bill been introduced in the other place ?

TrE HoNourABLE S1R SANKARAN NAIR : The Bill is to be introduced
in the Delhi Session. There was no time to introduce it now.

Tre HoNouraBLE Sik MANECKJI DADABHOY : Who is the author of
it ? -
TeE HoNoUrABLE Sir SANKARAN NAIR1 The author is Rai Sahib
Harbilas Sarda. In view of the fact that a more comprehensive Bill is going

to be introduced in the other place shortly, I would strongly advise my Honour-
able friend to withdraw his motion.

Tre HoNouraBLE Mr. G. S. KHAPARDE (Berar Representative) : Sir,
this strongly reminds me that the objection which I first took about piece-meal
legislation is very sound. My Honourable friend also finds it difficult now to
support parts of this because the other parts are left open, and he argues that
because those parts are left open we better pass this. That again reminds me
of the story of the woman who wanted her neighbour to feed her husband and
provide medicine for her own husband. This is exactly like that, and as I
say my objection stands on a very firm footing from the very beginning, that
piece-meal legislation in matters of inheritance, more especially as complicated
as it is in India, particularly among the Hindus, should not be undertaken in
this fashion. ...

TrE HoNoURABLE SIR SANKARAN NAIR : This does not arise now.

TaE HoNourABLE MRr. G. S. KHAPARDE : Sir Sankaran Nair in arguing
the matter said that the first objection he took was that the present Bill was
intended only to provide for what are called blood relations and the son’s
widow coming into the family was not a blood relation; but she becomes
one. I say whether she becomes a blood relation subsequently or after her
coming into the family, she is a blood relation, and perhaps she 18 much nearer
than the sister or sister’s sons or anybody else, because under the Hindu law
she forms part of her husband’s body ; so that his objection in this matter
cannot hold water.

Then another point is, my friend Sir Sankaran Nair is in sympathy with
the claims of the son’s widow, but he feels a difficulty, and what is it ? That
difficulty is, whether she is to have a life estate or full ownership, and that she:
will displace the position which the sister occupies at present. I say all these
objections occurred to us before, and therefore we proposed that the whole
matter might be comprehensively considered when the other Bill came in.
‘Why should we pass parts of this Bill now and wait for the other parts to be
passed in the other House when it comes on ? My own idea is that the whole
question should be left over to be considered comprehensively and once for
all when the other Bill comes on ; otherwise, by piece-meal legislation you will
pass this Bill and leave it Yo the mercy of the other place, and as my friend said,
whether you pass this Bill here or you do not pass it, it comes to the same
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thing ; it makes no difference whatever, because in the other place they may
réject our measure altogether. If they reject it, it will be all right ; if they pass
it, it will still be all right, because we shall bring in another Bill to do something
more. I think no argument is needed to show the futility of this legislation ag
at present introduced. It is innocuous, whether you pass it or not. Why not
therefore réject it here and be done with it ? As I myself think, we have over-
ridden so many principles of the Hindu law in recent legislation, and this measure
specially overrides so many other principles, and to introduce the son’s widow
would only be an act of charity and an act of good-will, and certainly it will not
do greater harm than what has already been done by previous legislation, I
therefore support this amendment strongly and it should be passed, so that if
the other Bill ever comes before the other House for consideration they may
remember that we raised this objection from the very beginning about piece-
meal legislation, and the difficulty is felt as to what position to give to the son’s
widow. That difficulty will be felt when that Bill comprehensively dealing
with the widows is taken up for consideration. Why not put all the things:
together and consider them at the same time ? I therefore strongly support
this amendment.

TrE HoNoUrRABLE CoLONEL NaAwaB SR UMAR HAYAT KHAN (Punjab :
Nominated Non-Official) : Sir, asa controversy has arisen over this matter whe-
ther the amendment should be accepted or not and as Sir Sankaran Nair wants
to reject i®, I think we may be called upon to vote, and so I want to explain
my attitude as well as that of most of my co-religionists in this matter. This is
primarily a Bill which affects our one all-powerful sister community, and I
think that community is the best judge to decide whether or how they should
oarry this measure. If any decision were taken with our votes, they might
say that we have meddled with religious legislation which is entirely their own.

When saying this, the cause which has led us to adopt this course is, that
we too at times may have to bring forward such legislation and we want that,
when such a time comes, they will also be magnanimous enough to allow us our
own way with our own majority of votes. We are afraid, Sir, that, when there has
been a certain report at the end of which it is said that every legislation which
the overwhelming population of certain provinces, say, the Punjab or Bengal,
may pass for their own interests it may be brought to the Central Legislature
and may be turned down. Many such subjects are mentioned therein that
they should be afterwards decided by the majority in the Central Legislature.
We are aware of the fact that always, we, being the minority, will be at the mercy
of those who are in the majority in the Central Legislature, and we want to
adopt this course that, when the time comes and there is anything that we want
to have. they will be just as kind to us and allow us to have our own way.

If I am allowed, Sir, I would also suggest to the Government DBenches
that, when there is a legislation like this, it really should be allowed to the party
concerned to vote and decide it by its own majority.

As the question may be put to the vote, Sir, I thought it proper to stand
up and explain this attitude of ours.

Tae HowouraBLE MR. NARAYAN PRASAD ASTHANA: (United

Provinces Northern: Non-Muhammadan): Sir, the 8mendment that has been
moved has my every sympathy. The son’s widow no doubt has got a very
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just claim on the estate of the deceased father-in-law and it was in the United
Provinces that in the Tenancy legislation her rights were recognised and the
son’s widow was placed after the widow and the brother. Therefore, the
claims of a son’s widow are very legitimate. But the question before the
Council is this : whether the son’s widow should be made an heir in the present
legislation. The difficulties that have been pointed out by the Honourable
Sir Sankaran Nair are no doubt serious, and I think that we should at present
leave out the case of all these persons who come by marriage into the family
and take up the case only of those persons who are related by blood. More-
over, the case of the son’s widow was never considered by the Legislative
Assembly from where this Bill has come. If it had been considered and re-
jected, or if it had been considered and accepted, then this Council would have
been in a much better position to accept or to reject the amendment which
has been brought forward. The Bill as it was presented to the Legislative
Assembly did not contain any reference to the son’s widow and it
was passed twice. It came once to the Council but was shelved, and
it has now come to us for the second time. In my opinion, therefore,
we should be better advised in accepting the Bill and letting it pass as
it stands instead of making any innovations in the Bill, so that when
it goes to the other House they may not be able to say that we hawe changed
it quite out of their sanction. Moreover, the objection that has been
taken by the Honourable Mr. Khaparde as to piece-meal legislation is answered
by the question which was put very recently by Sir Hari Singh Gour in the
Legislative Assembly when the Honourable Mr. Crerar declared in reply to
that question that the Government was not prepared to take up the codifica-
tion of the Hindu Law. Therefore, it is necessary for us to go on by piece-meal
legislation and to make a reform in the Hindu Law in that manner. If my
friend, the Honourable Mr. Khaparde, brings in a comprehensive measure
of codification of Hindu Liaw, we will see what we can do.

My friend, the Honourable Colonel Nawab Sir Umar Hayat Khan, has said
that the votes of the Muhammadans would be neutral in this matter. I
think that where the justice of the case is so obvious, where the matter is one
which should be decided by the whole community in India, I do not see why
the Muhammadans should be neutral in this matter. As to the officials, we
have already been taught the value of the official votes the other day, and I
do not think that the officials should be neutral in this matter, because we
find that where the question of legislation comes in, it is on the entire body
as a whole that the responsibility should rest and not on any one community
or another. My opinion, therefore, is that the Muhammadans, as well as the
Official Benches, should cast their votes in whichever direction they choose.

Tae HoNouraBLE MR. S. R. DAS (Law Member) : Sir, I should like
to explain, after what the last speaker has said, that the Government propose
to take up a neutral attitude with regard to this amendment that has been
proposed. The members- of the Government will not vote but the official

Members will be free to vote in any manner they think best in regard to this
amendment.
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There is just one other remark I should like to make in regard to this,
and that is, I will ask the Honourable Members to bear in mind that the question
of the succession of the son’s widow has never been circulated and the opinion
of the public has not yet been invited as to whether the son’s widow should
be given the position that the amendment seeks to give.

Tae HoNouraBLE THE PRESIDENT : The original question was:—

“That clause 2, as reported by the Select Committee, do stand part of the Bill.”

Since which an amendment has been moved :—

“That at the beginning of the clause the words ‘a predeceased son’s widow’ be inserted.”

The question is that those words be there inserted.

The Council divided : ‘

AYES—9.

De, The Honourable Mr. K. C. Rama Rau, The Honourable Rao Sahib

Govind Das, The Honourable Seth. Dr. U.
Khaparde, The Honourable Mr. G. S. Ray Chaudhury, The Honourable Mr.
Mahendra Prasad, The Honourable Mr. Kumar Sankar.
Mookerjee, The Honourable Srijut Rama Sinha, The Honourable Mr. Anugraha
Prasad. Narayan.
Suhrawardy, The Honourable Mr. Mahmood.

NOES—14.
Akbar Khan, The’ Honourable Major Macmillan, The Honourable Mr. A. M.

Nawab Mahomed. i
Ashthana, The Honourable Mr. Narayan M&q}'}‘;ﬂhfgz:l;}’lg&j Honourable Khan

Prasad.
Clow, The Honourable Mr. A. G. Nawab Ali Khan, The Honourable Raja.
Dadabhoy, The Honourable Sir Sankaran Nair, The Honourable Sir.
Sethna, The Honourable Sir Phiroze

Maneckji.
Froom, The Honourable Sir Arthur.

Uberoi, The Honourable Sardar Bahadur
Shivdev Singh.

Godfrey, The Honourable Sir George.
Hayat Khan, The Honourable Nawab
Malik Muhammad. Vernon, The Honourable Mr. H. A. B.

The motion was negatived.

—_—

THE HoNouraBLE MR. MAHENDRA PRASAD (Bihar and Orissa:
Non-Muhammadan) : Sir, this Bill is intended to remove sex disqualifica-
tion. Previously, a son’s daughter, daughter’s daughter and sister had no
place in the line of succession. Now, it is intended that they should be includ-
ed. It is mentioned here that the sister’s son should also be an heir. By
introducing the sister’s son we are introducing a male and not a female as is
intended by this Bill. Moreover, if we introduce the sister’s son, there would
be a change in the law of succession and the agnates would be shunted off to a
lower place. I think that is quite unfair. As the Bill is only to remove sex
disqualification, let only the son’s daughter, daughter’s daughter and sister
be included and given a place, but not the sister’s son who does come in
as a bandhu. 1In fact, he is one of the persons who has got a right to succeed.
Let him occupy the position which he occupied before, Why should he be
given this new position as proposed in the Bill ? The:f;}ore, I move my amend-
ment that the words “ sister’s son ”’ be omitted.
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Tre HoNourasLe THE PRESIDENT : I would point out to the Honour-
able Member that if this amendment is carried into effect clause 2 becomes
almost meaningless. The clause would then read “ A son’s daughter, daughter’s
daughter, sister, and shall, in the order so specified, be entitled....” Perhaps
I can help the Honourable Member to put it right.

The original question was :

“ That clause 2, as reported by the Select Committee, do stand part of the Bill.”
Since which an amendment has been moved :

“ That for the words * sister, and sister’s son ’ the words ‘and sister’ be substituted.”

Tae HoNouraBLe Sik SANKARAN NAIR: Sir, my Honourable
friend wants the sister’s son to go out of the clause. I do not believe that
objection was taken by anybody in the Legislative Assembly, nor was any
objection taken to the sister’s son in the opinions that have been received,
except the general opinion with regard to including the son’s daughter, dau-
ghter’s daughter and sister. The reason why the sister’s son is brought in,
I presume, is because he is the son of a female and does not come in for that
reason, and when we remove the disqualification as to the sister we bring in
the sister’s son in accordance with the principle that after the owner himself

his son comes in. There is no reason at this late stage why the sister’s son
should be given up.

Tre HoNouraBre SrRiyur RAMA PRASAD MOOKERJEE: I would
oppose the amendment which has been moved by my Honourable friend
Mr. Mahendra Prasad: the sister’s son occupies a position under the Daya-
bhaga in Bengal which is not given to the sister’s son in the Mitakshara. I
think that of all the relations who are mentioned in clause 2 the sister’s
son is certainly one who is nearest from the point of view of affection or from
the point of view of nearness of relationship and his case ought to be con-
gidered. The Honourable Mr. Mahendra Prasad stated that we are only con-
sidering the female relations. But if at the time of considering the cases of
the female relations we take into consideration a male relation who has been
relegated to a very distant place in the Mitakshara we will be simply doing

a justice which is due to the sister’s son, and I hope that the Honourable
Member will not press his amendment.

Tae HoNouraBLe Mr. NARAYAN PRASAD ASTHANA: Sir, I

rise to oppose the amendment which has been moved. My grounds are that

the daughter’s son has been given a very high place in the Mitakshara and I
do not see why the father’s daughter’s son should not have a place in close
proximity to the other heirs. It is only an accident that the father’s son comes
in, otherwise the father’s daughter’s son, namely, the sister’s son would have
been heir to the estate of the deceased father. Therefore, my submission is
that the sister’s son is very nearly related to the deceased and he must be given
& place just after the father’s daughter.

Sir, I oppose the amendment.
THE HoNoURABLE Mr. G. S. KHAPARDE : I support the amendment.

TrE HoNourasLE, TRE PRESIDENT : The original question was :
* That olause 2, as reported by the Select Committee, do stand part of she Bill.”
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Since which an amendment has been moved :
“That for the words * sister, and sister’s son ’ the words and ‘sister’ be substituted.”
The question I have to put is that those words be substituted.

The motion was negatived.

Tee HoNoUraBLE THE PRESIDENT : Does the Honourable Member
(Mr. Mahendra Prasad) wish to move his amendment for the omission of the
proviso ? ,

Tae HoNouraBLE Mr. MAHENDRA PRASAD : No, Sir.

Tee HovourasLe Sruwur RAMA PRASAD MOOKERJEE: In
view of the opinion already expressed by the House with regard to the pre-
deceased son’s widow, I do not think I should press the amendment* which
stands in my name, because this is certainly a more difficult case than the one
which I had moved before.

Tee HoNouraBLE THE PRESIDENT : Do those remarks of the Honour-
able Member apply to amendments Nos. 8 and 9 standing in his name on the
paper ?

Tre HoNouraBLE Srisur RAMA PRASAD MOOKERJEE: Only to
No. 8.

Tae HoNoUraBLE THE PRESIDENT: The Honourable Babu Rama
Prasad Mookerjee.

Tee HowouraBLE Sruur RAMA PRASAD MOOKERJEE: Sir,
I move:

‘““ That for the proviso to clause 2 the following be substituted, namely, ‘the sister’s
son shall include an adopted son, provided that such adoption is made by the sister and her
husband jointly or by the sister after her husband’s death.’

You will find, Sir, that the Select Committee has made some alteration in the
wording of the clause as it stood before. The clause as it stood before was :

*“ The son includes an adopted son provided that in the case of the adoption to a sister’s
husband, the adoption has been made with the consent of that sister during her life time"

and now after amendment by the Select Committee it stands :
« provided that a sister’s son shall notinclude a son adopted after the sister’s death .

Now, here are these different kinds of adopted sons, that would have to be
taken into consideration. A son may be taken in adoption by the sister’s
husband during the life time of the sister ; that adoption may be made either
jointly with the sister or separately. If the sister’s husband has got more than
one wife, then it is open to that husband to take a boy in adoption cither jointly
with one of the wives concerned or he may take in adoption & boy without
making any of the wives a party to the adoption. Now, it has been held
by the Courts that if a boy is taken in adoption by a person together with
one of the wives, then that adopted son becomes the son of the wife who
joins in the adoption. He does not become the son of the wife who does not
join ; the wife who does not join becomes the step-mother. But in the case

*<‘That in clause 2 at the end of the first paragraph, after the words ‘father’s brother’
the following words be added, namely: That a father’s sist8r be entitled to rank in the
order of sucoession next after the father’s brother.”
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where the husband takes a boy in adoption without taking any of the wives with
him in the ceremony, then that boy becomes the son of all the wives that that
person may have. Now this anomaly would arise—that a boy in whose
adoption the sister was not consulted, to the adoption of whom the sister
was not a party, would become an heir to the paternal family of that sister,
although the sister had nothing to do with that adoption. No doubt under
Hindu law an adopted son occupies the same position .as a natural born son
but here we are not considering the case of the rights of an adopted son to
the adoptive family but the right to the family of the sister, which is quite
a different family. I therefore think that we ought to limit the cases of adopt-
ed sons who would be entitled to come in under this clause to only those sons
who are taken in adoption during the life time of the sister and with her
jointly. The question may arise as to whether a particular boy was taken
in adoption with the consent of the sister or not. That would be a question
of evidence. That question may come up years after the actual adoption.
For that purpose I have worded my amendment in this way that where the
son is taken in adoption by the sister and her husband jointly—only those
adopted sons would be entitled to come in. I do not think there was any
real objection to the inclusion of this amendment in this Bill in the Select
Committee provided it could  be properly worded by the drafting depart-
ment. This question was pressed on the Select Committee and it had almost
been accepted by the Select Committee, but as there was some objection taken
to the wording—the way in which it had been put previously by me when it
came up before the Council last week—I have changed it as best as I could.
I would certainly accept any other verbal corrections that may be suggested
by the Honourable the Law Member. I think I have been able to make myself
clear as to the persons who are attempted to be excluded by my amendment

and who are not now excluded by the proposal as modified by the Select
Committee.

Tee HoNouraBLE SirR SANKARAN NAIR: This question was fully
considered by the Select Committee. The Bill as it stands with reference t0
adoption marks a departure from the Hindu Law. This amendment is &
further departure and we did not feel ourselves justified in departing from
the Hindu law to a -greater extent than we found absolutely necessary.
Therefore I do not support this suggestion of the Honourable Member. I
oppose the motion.

TeeE HonouraBLE THE PRESIDENT: The original question was:

““ That olause 2, ag reported by the Select Committee,do stand part of the Bill.

Since which an amendment has been moved :

* That for the proviso to clause 2, the following be substituted, namely :—* The sister’s
son shall include an adopted son, provided that such adoption is made by the sister and her
husband jointly or, by the sister after her husband’s death.’”

The question is that that amendment be made.
The motion was negatived.
Clause 2, as reported by the Select Committee, was added to the Bill.

Tee HoNouraBrE THE PRESIDENT : The question is:
“That olause 3 do stand part of the Bill.”
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Tae HoNouraBLE Mr. S. R. DAS: Sir, I move:

““ That in sub-clause (b) of clause 3, for the words beginning with the word ‘ possessed ’
and ending with the words ‘from a male’ the following be substituted :

¢ possessed by a female in property inherited by her from & male according to the
school of Mitakshara law by which the male was governed ’. ”

This amendment is intended merely to correct an error. The words which
T desire to have substituted are the words which were accepted by the Select
Committee. Unfortunately, by an error, the Bill, which was signed by the
Select Committee and presented to the House the other day, did not embody
this amendment which had been agreed to by the Select Committee. I am
merely asking that these words. which were accepted by the Select Committee,

should be substituted.
The motion was adopted.
Tee HonouraBre Sriyur RAMA PRASAD MOOKERJEE: The
next amendment in my name is covered by the amendment just adopted.
TeE HoNoURABLE THE PRESIDENT : The questian is :
the l;;;{‘l’l?t clause 3, as reported by the Select Committee, and as amended, do stand part of
The motion was adopted.
Clause 3 was added to the Bill.
- THE HoNoURABLE THE PRESIDENT : The question is :
“That clause 1, as amended by the Select Committee, do stand part of the Bill.”

Tee HoNouraBLE Sriyur RAMA PRASAD MOOKERJEE: Sir, the

amendment that stands in my name is a merely

12 wNoon. verbal one, namely, that instead of calling this

Act the Hindu Law of Inheritance (Amendment)

Act, 1928, the figure “ 8 >’ be omitted ; that is, in sub-clause (1) of clause 1 the
figure “ 8 ”’ at the end be omitted.

My reason for this amendment is this. This Bill will pass through the
Council to-day, and will not be presented to the Assembly before the next year,
1929, so that it would be a misnomer to call it the Hindu Law of Inheritance
(Amendment) Act, 1928. Iwant to omit the figure “ 8 ” so that the figure
‘9 ” or any other figure may be put in afterwards and passed by the Assembly.

Tee HoNouraBLE Mr. 8. R. DAS: I would omit “ 1928 ” altogether.

Tee HoNouraBLE Srisur RAMA PRASAD MOOKERJEE : I have no
objection to that.

Tae HoNourasre THE PRESIDENT: The original question was:

‘“ That clause 1, as reported by the Select Committee, do stand part of the Bill.”
Since which an amendment has been moved :

‘ That in sub-elause (1) of clause 1 the date 1928 be omitéed.”

The question is that that amendment be made.

The motion was adopted.
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Trer HoNourasrLE Mr. MAHENDRA PRASAD : 8ir, I move:

““ That in sub-clause (2) of clause 1, after the word ‘ males ’ the words ¢ who die after
the passing of this Act ’ be inserted.”
‘When the question of reference of the Bill to Select Committee was being
considered, the Honourable Mr. Ramadas Pantulu pointed out certain defects
in the Bi", one of which defects was that the Bill sought to give retrospective
effect. We have to see what the Select Committee have done in respect of that.
No doubt they have removed the words ““ to which the succession opens after
the 31st day of July, 1928”, but I am afraid it does not make the position
absolutely clear. In the case of a male who died 20 years ago and a female is in
possession of the estate, it may be contended that the succession opens after the
death of the widow. There might be some doubt as to whether this Bill
applies to the case mentioned above. There are certain authorities in favour of
the view that the husband lives for purposes of succession till the death of the
widow. So, if this amendment is not made, then that will be a fruitful source of
litigation as nothing has been stated in any of the clauses to make this point
clear ; and I therefore think that to make the point clear, it is necessary that this
amendment should be made. In fact the Select Committee have accepted the
principle already by taking away the words ‘ to which succession opens, etc.’,
as I have already said, and I do not think there should be any difficulty in
accepting my amendment, which does not want anything more than what they
want and what Sir Hari Singh Gour himself wanted, because he himself did not
want to give it retrospective effect. All that I want is that it should be given

effect to only in cases of property of males who die after it has been passed into
law.

Tee HoNouraBrLE MR. 8. R. DAS: Sir, I think the Honourable
Mover of this amendment is really unnecessarily apprehensive.

Tue HoNouraBLE MR. MAHENDRA PRASAD:
that is the reason.

Tae HoNoURABLE MRr. 8. R. DAS: The whole matter was very carefully
gone into in Select Committee and the Honourable Member will find that
there is absolutely no cause for apprehension at all. As he has pointed out, the
words which might have made the Bill retrospective have been taken out, and
nothing has been said as to when it is to come into effect, because it is an
elementary principle of law, which I think even laymen understand, that an Act
does not come into effect till it is passed, and till it is assented to by the
Governor General, so that it is only after that that this Bill comes into effect :
it cannot affect males who die before the Act comes into effect. It is wholly
unnecessary to make the amendment.

Tee HoNouraBLE SiR SANKARAN NAIR: Sir, I also oppose the
amendment. In fact my Honourable friend’s speech was full of mistakes,
The Bill does not deal with the question of interest at all in any form whatever,
and it does not interfere with any vested interests. The Bill as it stood perhaps
went a little further, and it was argued that it did interfere with vested
interests (though I did not think s0), and in order to remove that apprehension
those words were removed and the words as they now stand were accordingly
inserted. But what really lies behind the motion of my friend is that he wants
$o give a right to property to certain reversioners who live in the hope that they

I am not a lawyer;
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might outlive the widow and so take the property. That is really what is
behind the motion. The words are perfectly clear, and my friend’s suggestion
eannot for a moment be entertained that those who live in hopes of succeeding to
the property of a certain person if they outlive the widow must be compensated :
to do so would be against all principles of legislation. I oppove the motion.

The motion was negat ved.

Clause 1, as reported by the Select Committee, and amended by the
Council, was added to the Bill.

Tae HonouraBLE THE PRESIDENT : The question is:
“ That this be the Title and Preamble to the Bill.”

Tue HoNoUraBLE Rao Same Dr. U. RAMA RAU (Madras : Non-
Muhammadan) : Sir, I move :

“That in the Title and Preamble to the Bill the word ‘ deceased * be omitted.”
That is quite unnecessary, Sir, and I move that it may be omitted.

The motion was adopted.

“The Title and Preamble, as amended, were added to the Bill

Tae HoNourABLE SIR SANKARAN NAIR : Sir, I move that the Bill, as
passed by the Legislative Assembly, and as amended by the Select Committee,
and as further amended by this Council, be passed.

The motion was adopted.
Tre HonoUurABLE KuaAN BarADUR SiR MUHAMMAD HABIBULLAH

(Leader of the House) : Sir, T have to announce to the House that there is no
more work to be placed before it.

Tae HonNouraBre THE PRESIDENYT : In those circumstances, the
Council will now adjourn sine die.

The Council then adjourned sine die.
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BENGAL AND NORTH WESTERN RAILWAY—
See “ Railway(s).”
BENGAL CIRCLE—

Question re permarfent town Inspectors of Post Offices attached to first
class Head Post Offices in the ——, etc. 185-87.
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BENGAL NAGPUR RAILWAY—
See “ Railway(s).”
BIHAR AND ORISSA—

Question re eradication of the water hyacinth from Bengal, Assam and
—. 4. .

BIJE SINGH—

Question re allegations against ——, sanitary darogha in the Health
Department, New Delhi. 85.

BILL(S)—

Auxiliary Force (Amendment)—
Asgent of the Governor General. 31.

Burma Salt (Amendment)—
Assent of the Governor General. 31.

Chittagong Port (Amendment)—
Passed by the Legislative Assembly. 31.
Asgent of the Governor General. 31.
Governor General’s assent to ——.  31.

Hindu Inheritance (Removal of Disabilities)—
Passed by the Legislative Assembly. 31-32.

! Considered and passed.” 109-116.

Hindu Law of Inheritance (Amendment) —. .
Passed by the Legislative Assembly. 31-32.
Consideration negatived. 116-123.
Reference to Select Committee adopted. 123-138.
Presentation of the Report of the Select Committee. 196-97.
Considered and passed. 220-33.

Indian Finance ——
Assent of the Governor General. 31.

Indian Income-tax (Amendment) —— (Amendment of section 5)—
Passed by the Legislative Assembly. 135.
Considered and passed. 200-201.

Indian Income-tax (Amendment)
etc.)—

Assent of the Governor General. 31.

Indian Insurance Companies — .
Passed by the Legislative Assembly. 135. ©
Considered and passed. 202-09.

(Amendment of sections 10, 14,
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BILL(S)—contd.

Indian Merchant Shipping (Amendment)—
Assent of the Governor General. 31.

Indian Mines (Amendment)—
Passed by the Legislative Assembly. 31-32.
Considered and passed. 182-84.

Indian Securities (Amendment)—
Assent of the Governor General. 31.

Indian Succession (Amendment)—
Passed by the Legislative Assembly. 31-32.
Considered and passed. 187-88.

Indian Succession (Second Amendment)—
Passed by the Legislative Assembly. 135.

Considered and passed, as amended. 201-02.

Amendment made by the Council adopted by the Legislative Assembly.
220.

Indian Tariff (Amendment)—
Assent of the Governor General. 31.
Indian Territorial Farce (Amendment)—
o Assent of the Governor General. 31.
Indian Trade Unions (Amendment)—
Passed by the Legislative' Assembly. 135.
Considered and passed. 199-200.

Inland Bonded Warehouses (Amendment)—
Assent of the Governor General. 31.

Madras Salt (Amendment)—
Passed by the Legislative Assembly. 135.
Considered and passed. 212.

Match Industry (Protection)—
Passed by the Legislative Assembly. 135.
Considered and passed. 212-14.

Question re

——, before Parliament regarding the amendment of the constitution
*  of the High Courts. 6.

Fate of —— passed by the Legislative Assembly in the Council of
State. 7-12. )
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BILL(S)—concld.
Reserve Bank—
Question re the —, 5,
Repealing and Amending—
Passed by the Legislative Assembly. 135.
Considered and passed. 209-12.
Steel Industry (Protection)—
Assent of the Governor General. 31.
See * Ruling(s).”
BOARD OF EXAMINERS—

Question re names and qualifications of persons who constitute the ——
under the Indian Mines Act, etc. 2-3. '

BOAT HIRE—
Question re —— granted to postal runners during the rainy season.
15. :
BOMBAY—
Question re— )
Qualifications required for the registration of meat contractors by the
Assistant Director of Supplies and Transport, —. 189,
Rate war in the charges for the transport of rice from Rangoon and
—. 64 '
Taking over of block No. 8 on the Back Bay Reclamation, —, by

the Government of on behalf of the Military Department,

62.

BOMBAY DISTRICT—

Question re tenders for the supply of beef and mutton for troops in the
—. 189-90.

BOMBAY, GOVERNMENT OF—

Question re taking over of block No. 8 on the Back Bay reclamation,
Bombay, by the —— on behalf of the Military Department. 62.

BONDED WAREHOUSES (AMENDMENT) BILL—
See “ Inland —— ” under “ Bill(s).”
BRASS INGOTS AND SHEETS—

Question re taxation of ——. 66.
BRICKS—

Question re shortage of —— in the 8th Project Division, Delhi. 87.
BUDGET—

Question re diversion by the Army Department of sums sanctioned in the
Army —— from one branch of expenditure to another. 14:15.

)
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BUILDINGS—

Question re attraction of private caplt.al for putting up —— in New

Delhi. 68.

BURDON, THE HONOURABLE MR. E.—

Indian Income-tax (Amendment) Bill—

Motion to consider. 200.
Motion to pass. 201.

Madras Salt (Amendment) Bill—

Motion to consider. 212.
Motion to pass. 212.

BURMA—

Question r¢ Railway between India and ——. 68-69.

BURMA SALT (AMENDMENT) BILL—

See (3 Bin(s)."

BUSINESS—

See ¢ Statement of Business.”

CALCUTTA—

Question re—

Number of certain appeals in the High Court, —. 25.

Overworked staff in the postal Savings Bank Department of the General
Post Office, ——. 76.

Reduction of telephone rates in —. 77-78.

Refusal to grant to 17 clerks of the non-migratory portion of the office
of the Director General of Posts and Telegraphs of the concessions

granted in connection with the transfer of the headquarters from —
to Delhi. 193.

Scales of pay of clerks in certain specified offices in ——. 35.
Town Inspectors of Post Offices in ——. 186-87.

Transfer of clerks from —— for the Railway Clearing Accounts Office®
Delhi, etec. 75-76.

CALCUTTA PORT TRUST—

Question re employment of Indians in the superior services of the —

79-80

CAPITAL—
Question re —

Amount of —— attracted from India for South African Orange Farms
and New Zealand Forest Companies. 63.

Attraction of private —— for putting up buildings in New Delhi. 68.
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CAPITAL AND REVENUE ACCOUNTS—
Question re separate ——for Government telephone lines, 65-66.
CENTRAL CIRCLE—
Question re number of post offices in an inspector’s sub-division in the
) -
CENTRAL COMMITTEE—

Nominations for election of Members of the Council of State to the ——
to sit with the Indian Statutory Commission. 198-199.

Procedure for the election of Members of the —— to sit with the Indian
Statutory Commission. 214-15.

CERTIFICATION—
Question re —— by the Governor General of the expenditure on the
Simon Commission. 4-5.
CESS—
Resolution re levy of revenue tax —— or fee of land held in private owner-

ship. 40-54.
CHARANJIT SINGH, THE HONOURABLE SARDAR—

Expression of regret by —— on the death of the late Sir Alexander Muddi-
man. 29.

Motion re election of Members of the Council of State to sit with the Indian
Statutory Commission. 162-63.

CHIEF JUSTICE, PATNA HIGH COURT—
Question re—

Remarks contained in a recent judgment of the —— regarding the giving
of false evidence. 191.

Remarks made by the —— in a case against Babu Jagat Narayan Lal,
MA., LLB.,, ML.C. 191

CHINA—
Question re recovery from the War Office of the charges incurred in respect
of the operations in ——. 20.
CHITTAGONG PORT (AMENDMENT) BILL—
See “ Bill(s).”
CINEMA COMMITTEE—
Question re recommendations of the —.  67.
CLERK(S)—
Question re—
. Employment of Muslim —— in the Health Office, New Delhi. 87.
Grant of conveyance allowance to —— of the Government of India not

provided with quarters in New Delhi. 195-96.
Scales of pay of —— in certain specified offices in Calcutta. 35.
. 2
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CLERK((S)—contd.
Question re—contd. ]
Transfer of —— from i ;
Office, Delki, eto. oy for the Roilway Clearing Accounts
CLOW, HE HONOURABLE MR. A. G.—
Indian Mines (Amendment) Bill—
Motion to consider. 182-83.
Consideration of clause 1. 183.
Motion to pass. 184,
Indian Trade Unions (Amendment) Bill—
Motion to consider. 199.
Motion to pass. 200.
Oath of Office. 1.

Resolution re revision of the time tests in the post office. 106-07.

COAL—

Question re reduction of railway freight on
15.

COAL MINES—

Question re number of Europeans and Indians employed as Managers
in the —— owned and managed by the State Railways, etc. 3_:.8

COLLIERIES—
Question re —— owned by the East Indian Railway, etc. 76-77.

COMMERCE DEPARTMENT—

for internal consumption.

Election to the panel for the Standing Committee for the ——. 198.
Motion 7e election of a panel for the Standing Committee for the ——. 184-
COMMISSION(S)—
Motion re election of Members of the Council of State to sit with the
Indian Statutory —. 135-182.

Nominations for election of Members of the Council of State to the
Central Committee to sit with the Indian Statutory 198-99.

Procedure for the election of Members of the Central Committee to sit
with the Indian Statutory 214-15.

Question re certification by the Governor General of the expenditure
on the Simon ——. 4-b.

Resolution re the Report of the Agricultural —. 89-105.
CO%SIE%ONER, NORTHER INDIAN SALT REVENUE DEPART-
Question re stoppage of the recruitment of Muslims to the Office of the
——, ete. 87-88.

.
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COMMITTEE(S)—

Nominations for election of Members of the Couneil of State to the Central
—— to sit with the Indian Statutory Commission. 198-99.

Procedure for the elecion of Members of the Central —— to sit with the
Indian Statutory Commission. 214-15.

Question re—
Number of cases dealt with by the Rates Enquiry ——, since its
establishment. 64.
« Recommendatious of the Cinerna —. 67.

COMMITTEE ON PETITIONS—

Constitution of the —. 2.
COMPANIES ACT—

See “ Indian — ” under “ Act(s) .
CONGRATULATIONS— .

—— by the Honourable the President to the Honourable Sardar Bahadur
Shivdev Singh Uberoi. 32-33.

CONTAI— .

Question re construction of & railway between —— and —— Road station.
22.

CONTRACT(S)—

Question re —— for the carriage of mails between England and India with
the P. & O. Steam Navigation Company. 68.

CONTRACTORS—
Questions re

f

of the Supply and Transport Department. 189,
Payment of the bills of —— by the Public Works Department, Delhi.
195. '

Qualification required for the registration of meat —— by the Assistant
Director of Supplies and Transport, Bombay. 189.

CONTROLLER OF PRINTING AND STATIONERY—

Question re memorial of the staff of the Office of the —. 35-36.
CONVEYANCE ALLOWANCE—
Question re grant of to clerks of the Government of India not provided

with.quarters in New Delhi. 195-96.
CORBETT, THE HONOURABLE SIR GEOFFREY—
Indian Insurance Companies’ Bill—
Motion to consider. 202-04, 208-09.
Consideration of clause 12. 209.

Motion to pass. 209.
M78CS . *
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CORBETT, THE HONOURABLE SIR GEOFFREY—contd.
Match Industry (Protection) Bill—
Motion to consider. 212-13.
Motion to pass. 214.
Motion re election of a panel for the Standing Committee for the De-
partment of Commerce. 184,
COUNCIL OF STATE—

Message from His Excellency the Governor General nom'ma.ting Members
of the to be on the Panel of Chairmen. 1.

Motion re election of Members of the——to sit with the Indian Statutory
Commission. 135-82.

Nominations for election of Members of the —— to the Central Committee
to sit with the Indian Statutory Commission. 198-99.

Question re—

Fate of Bills passed by the Legislative Assembly in the —. 712
Revision of the list of voters of the ——- in the United Provinces. 218.
- CUSTOMS DUTY—
Question re reduction or abolition of the —— on paper and printing
ink. 219-20. .
CUSTOMS REVENUE—
Question re amount of —— derived from paper and printing ink during

the year 1927-28. 62.

D
DADABHOY, THE HONOURABLE SIR MANECKJI—

Expressions of regret by —— on the death of the late Sir Alexander
Muddiman. 28.

Hindu Law of Inheritance (Amendment) Bill ——
Motion to refer to Select Committee. 124-29.
Consideration of clause 2. 224.

Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 139, 146, 147, 149, 152, 155, 157, 162,
170, 175. R

Resolution e levy of revenue tax, cess or fee on land held in private owner-
ship. 50.

Withdraws his candidature for election to the Central Committee to sit
with the Indian Statutory Commission. 199.

DAS, THE HONOURABLE MR. S. R.—
Hindu Inheritance (Removal of Disabilities) Bill —.
Motion to consider.. 112.
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DAS, THE HONOURABLE MR. S. R.—condd.

Hindu Law of Inheritance (Amendment) Bill—
Consideration of clause 2. 226-27.
Consideration of clause 3. 231.
Consideration of clause 1. 231-232.

Motion 7e election of Members of the Council of State to sit with the Indian

Statutory Commission. 147.

Repealing and Amending Bill—
Motion to consider. 209.
Consideration of Schedule I. 211.
Motion to pass. 212.

DEATH(S)—
Expressions of regret on the —— of the late Sir Alexander Muddiman.
26-31.

DELHI—
Question re—
Alleged harsh treatment of his Indian staff by Mr. J. L. Sale, Officiating
Chief Engineer, —, etc. 81-82.
Alleged nepotism in the Public Works Department, ——. 89.

Appointment of Mr. Mathur as Sub-Divisional Officer, 6th Division,
84-85.

Dismissal of Abdul Rahman, Loco. Fitter, Public Works Depart-
ment, 82-83.

Eligibility of Pandit Udho Ram, Sub-Divisional Officer, Public Works
Department, — , for the rank of Assistant Engineer or Executive
Engineer. 194-95.

Employment of Babu Rup Narain as Superintendent, W /III Section,
Central Office, Public Works Department, —.

Employment of temporary subordinates in the Pubhc Works Depart-
ment, —. 84.

Entertainment of the sons of certain Executive Engineers in the Public
Works Department ,—— , after their return from England. 86.

Increase of the grant to Princess Rounac Zamani Begum, grand-daughter
of the ez-King of ——. 190-91.

Payment of the bills of contractors by the Public Works Department,
—. 195.

Permanent cadre of the Public Works Department , ——  86.

Promotion of subordinates of the Public Works Department, — , to
the posts of Executive Engineers or Assistant Engineers. 83.

Qualified Muslim candidates for the posts of engingers in the Public Works
Department , ——. 84.
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DELHI—contd.
Question re— contd.

Refusal to grant to 17 clerks of the non-migratory portion of the office
of the Director General of Posts and Telegraphs of the concessions
granted in connection with the transfer of the headquarters from

Calcutta to —. 193.

Shortage of bricks in the 8th Preject Division , —. 87.

Technical and educational qualifications of Babu Durga Das of the
Public Works Department , ——. 86.

Technical and educational qualifications of certain employees of the
Public Works Department, ——.  88.

Tomb of the ex-King Bahadur Shah of —— at Rangoon. 190.

Transfer of clerks from Calcutta for the Railway Clearing Accounts
Office, , ete.  75-T6.

DELHI, EX-KING OF—

Question re increase of the grant to Princess Rounac Zamani Begum
grand-daughter of the 190-91.

DEPARTMENT OF COMMERCE—
Election to the Panel for the Standing Committee for the . 198.

Motion re election of a Panel for the Standing Committee for the ——
184.

DEPRECIATION—

Question r¢ —— written off the purchase price of the Peninsular Locomo-
tive Works at Jamshedpur. 20.

DESIKA CHARI, THE HONOURABLE MR. P. C.—

Motion re election of Members of the Council of State to sit with the Indian
Statutory Commission. 165-171.

Nomination of —— as a member of the Comm@ttee on Petitions. 2.
Resolution re the Report of the Agricultural Commission.

101-02.
DETENUS—
Question re political ——. 4.
DHANBAD—
Questions re Professor of Geology in the Indian School of Mines, —.
38-39.

DICKINSON, SIR ARTHUR—

Question re adoption of the system of accounts suggested in the report
of — in State Railway workshops. 67.
DIRECTOR GENERAL OF POSTS AND TELEGRAPHS—
Question re—

Location in a se{)arate building of the Wireless Braneh of the office of
the —. 192.
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DIRECTOR GENERAL OF POSTS AND TELEGRAPHS—conid.
Question re—contd.

Location in Simla during the winter months of the Wireless Branch of
the office of the ——. 193.

Position of the office of the ——. 192-93. '
Refusal to grant to 17 clerks of the non-migratory portion of the office
of the —— of the concessions granted in connection with the transfer
of the headquarters from Calcutta to Delhi. 193.
DISMISSAL(S)—

Question re—
of Abdul Rahman, Loco. Fitter, Public Works Department,
Delhi. 82-83.

—— of Ganda Singh, Sanitary Jamadar, New Delhi.- 85.
DOCTOR OF SCIENCE—
Question re European Assistant Superintendents of the Geological Survey
of India possessing the Degree of a —. 37.
DURGA DAS, BABU— .
Question re technical and educational qualifications of —— of the Public
Works, Department, Delhi. 86.

: E
EASTERN BENGAL RAILWAY—
See “* Railway(s).”
EAST INDIAN RAILWAY—
See “ Railway(s) ”.
EDUCATION—
Question r¢e —— of Indians in England. 37.
EDUCATIONAL FACILITIES—
Question re report of Mr. Jones, regarding
employees of the State Railways. 40.
EDUCATIONAL QUALIFICATIONS—
Question re—

Technical and —— of Babu Durga Das of the Public Works Depazt
ment, Delhi. 86.

Technical and —— of certain employees of the Public Works Depart-

afforded to the children of

ment, Delhi. 88,
ENGINEER(S)—
Question re—
Number of Muslim and non-Muslim gazetted ——, province by province.
194.
Qualifications for the post of an ——. 83.

Qualified Muslim candidates for the posts of —— in the Public Works
Department, Delhi. 84. .
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ENGLAND—
Question re—
Contract for the carriage of mails between ——and India with the
P. & O. Steam Navigation Company. 68.
Education of Indians in——. 37.
Entertainment of the sons of certain Executive Engineers in the Public
Works Department, Delhi, after their return from —. 86.
EUROPE—

Question re—

Expenditure incurred on obtaining opinions from Palzontological experts
in——. 37.

Orders for locomotives, wagons, and spare parts placed on behalf of the
Railway Board in the United Kingdom and on the continent of
—. 63.

EUROPEAN(S)—

Question re—
—— Assistant Superintendents of the Geological Survey of India posses-
sing the degree of a Doctor. 37.

Number of —— and Indians employed as Managers in the coal mines
owned and managed by the State Railways, etc. 3-4.

Number of —— and Indians employed as Medical Officers on the State

Railways. 4.
EVIDENCE—
Question re remarks contained in a recent judgment of the Chief Justice
of the Patna High Court regarding the giving of false —. 191.
EXAMINATION(S)—

Question re

for the promotion of postal officials. 15.

EXECUTIVE ENGINEER(S)—
Question re—

Eligibility of Pandit Udho Ram, Sub-Divisional Officer, Public Works
Department, Delhi, for the rank of Assistant Engineer or —.
194-95.

Entertainment of the sons of certain —— in the Public Works Depart-
ment, Delhi, after their return from England. 86.

Promotion of subordinates of the Public Works Department, Delhi,
to the posts of —— or Assistant Engineers. 83.



INDEX TO COUNCIL OF STATE DEBATES. 17

EXPENDITURE—
Question re—*
Certification by the Governor General of the —— on the Simon Commis-
sion. 4-5.
Diversion by the Army Department of sums sanctioned in the Army
Budget from one branch of —— to another. 14-15.
EXPORTS—

Questions re total value of —— during the last five years from the different
ports of Bengal and Assam, etc. 15-16.

F

FALSE EVIDENCE—

Question re remarks contained in a recent judgment of the Chief Justics
of the Patna High Court regarding the giving of —. 191.

FAMINE-STRICKEN PEOPLE—

Question e relief for the —— of Bengal. 12.

FARIDPUR—
Question re construction of waiting rooms for female passengers and sheds
for other passengers at —— station. 6.
FEMALE PASSENGERS—

Question re construction of waiting rooms for —— and sheds for othee
passengers at Faridpur station. 6.

FINANCE BILL—
See “ Indian —— ” under “ Bill(s) .
FINANCIAL COMMITMENTS—

Question re —— in respect of civil aviation. 65.
FORWARD— )
Question re extracts in the “ Memorial to the Members of the Indian
Legislative Assembly in Session,” which appeared in the —— , dated
the 17th February, 1925. 39.
FREIGHT—
Question re reduction of railway —— on coal for internal consumption.
15.

FROOM, THE HONOURABLE SIR ARTHUR—
Expressions of regret by —— on the death of the late Sir Alexander
Muddiman. 27-28.
Hindu Law of Inheritance (Amendment) Bill—
Motion to refer to Select Committee. 126-27.
Motion re election of Members of the Council of State to sit with the Indian
Statatory Commission. 161-62. °
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FROOM, THE HONOURABLE SIR ARTHUR—contd.
Resolution re the Report of the Agricultural Commissio. 104.

G
GANDA SINGH—
Question re dismissal of —— , Sanitary Jamadar, New Delhi. 85.
GENERAL POST OFFICE, CALCUTTA—

Question re overworked staff in the Postal Savings Bank Department of
the — . 76,

GEOLOGICAL SURVEY OF INDIA-—

Question re—

Appointments of Assistant Superintendents of the —— made during
the last two years. 36.

Appointments of Assistant Superintendents of the —— made in 1926,
36-37.

European Assistant Superintendent of the —— possessing the Degree
of a Doctor. 37.

Promotions from the subordinate service to appointments of Assistant

Superintendents of the —— . 38,
GEOLOGY, PROFESSOR OF—
Question re in the Indian School of Mines, Dhanbad. 38-39.

GLANCY, THE HONOURABLE MR. B. J.—
\ Oath of Office. 1.
GODFREY, THE HONOURABLE SIR GEORGE—

Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 176-78.

Nomination of —— to the Panel of Chairmen. 1.
Question re—

Depreciation written off the purchase price of the Peninsular Locomo-
tive Works at Jamshedpur. 20.

Manufacture of underframes at the Peninsular Locomotive Wozks at
Jamshedpur. 21.

GOVERNMENT HOUSE, NEW DELHI—
Question re materials for ——. 87.
GOVERNMENT OF INDIA—
Question re—

Grant of conveyance allowance to clerks of the —— not provided with
quarters in New Delhi. 195-96.

Loans raised by the — and Provincial Governments. 9.
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"GOVERNMENT OF INDIA-—oontd.
Question re—contd. .

Publication at the beginning of every month ef the figure indieating the
Ways and Means position of the —— , ete.  60-61.

Sale of silver by the —— from 1st April 1927 to 30th June 1928. 59-60.

Settlement of the charges incurred by the —— on behalf of the War
Office during the Great War. 19-20.

GOVERNMENT OF INDIA SECRETARIAT—
Question re—
Office hours in the and attached offices. 192.
Recruitment of the ministerial staff of the ——through the Public
Service Commission. 73-74.
GOVERNMENT PUBLICATIONS—
Question re supply of advanee copias of all——to New India. 14

GOVERNMENT SERVANTS—
Question re prevention of —— from joining or continuing to be mempm
of associations, seeking registration under the Indian Trade Unions
Act. 13.
GOVERNMENT TELEPHONE LINES—

Question re separate capital and revenue accounts for
GOVERNOR GENERAL, HIS EXCELLENCY THE—
’s assent to Bills. 31.

Message from —— nominating Members of the Council of State to be on the-

Panel of Chairmen. 1.
Question re certification by —— of the expenditure on the Simon Commis-
sion. 4-5.
GOVIND DAS, THE HONOURABLE SETH—
Motion re election of Members of the Council of State to sit with the Indiam. _
Statutory Commission. 137-142, 144, 145, 149, 153, 154, 157, 169,
170, 171, 1%5.
GREAT WAR—

Question re settlement of the charges incurred by the Government of India
on behalf of the War Office during the ——. 19-20.

65-66.

H
HABIBULLAH, THE HONOURABLE SIR MUHAMMAD—
Expressions of regret by —— on the death of the late Sir Alexander

Muddiman. 26-27.

Motion re election of Members of the Coupcil of State to sit with
the Indian Statutory Commission. 135, 137, 180-82.



20 INDEX TO COUNCIL OF STATE DEBATES.

HABIBULLAH, THE HONOURABLE SIR MUHAMMAD—contd.
Resolution re— y
The Report of the Agricultural Commission. 96-98, 104-05. .

Levy of revenue tax, cess or fee on land held in private ownership. .
40, 43-47, 48.

Statement of Business by —— 57-58, 184.
HAIG, THE HONOURABLE MR. H. G.—
Indian Succession (Second Amendment) Bill—
Motion to consider. 201.
Consideration of clause 1. 201.
Motion to pass. 202.

Resolution re alterations in the powers and procedure of the High Courts
in India. 55-57.

HARPER, THE HONOURABLE MR. K. B.—
Oath of Office. 1.

HAYAT KHAN, THE HONOURABLE NAWAB MALIK MOHAMMAD—
Oath of Office. 1.

HEALTH DEPARTMENT, NEW DELHI—
Quesgison re allegations against Bije Singh, Sanitary Darogha in the ——

HEALTH OFFICE, NEW DELHI—
Question re employment of Muslim clerks in the ——. 87.
HIGH COURT(S)—

Question re Bill before Parliament regarding the amendment of the Consti-
tution of the —— . 6.

Resolution re alterations in the powers and procedure of the —— in India.
54-57.

"HIGH COURT, CALCUTTA—
Question re number of certain appeals in the — . 25.
HIGH COURT JUDGES—

Question re—
Compulsory retirement of —— at 60. 23.
Payof — . 23.

HINDU INHERITANCE (REMOVAL OF DISABILITIES) BILL—
See ““ Bill(s).”

" HINDU LAW OF INHERITANCE (AMENDMENT) BILL—
See “ Bill(s).” ‘
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HINDU-MOSLEM RIOTS— .

Question re prevention of the recurrence of —— at Kharagpur. 22-23.
HOWRAH— ’

Question re recent strike at Lillooah and — . 12-13.

I

IMMIGRANT(S)—

Ques‘t;on re exemption of —— to India from the passport-regulations.

63.

IMPERIAL AIRWAYS, LIMITED—

Question re the ——.  61-62
IMPORT(S)—

Question re —— of Australian wheat. 74, 220.
INCOME-TAX (AMENDMENT) BILL—
See “ Indian —— ** under “ Bill(s) .
INDIANS—
Question re—
Education of —— in England. 37.

Number of Europeans and —— employed as Managers in the coal mines
owned and managed by the State Railways, etc. 3-4.

Number of Europeans and —— employed as Medical Officers on the
State Railways. 4.

Training of —— in banking. 14. .
INDIAN COMPANIES ACT—
See “ Act(s) . '
INDIAN FINANCE BILL—
See “ Bill(s) ”. .
INDIAN INCOME-TAX (AMENDMENT) BILL—
See “ Bill(s) .
INDIAN INSURANCE COMPANIES BILL—
See ““ Bill(s) .
INDIAN MEDICAL SERVICE—
Question 7e temporary Indian Officers of the — . 17-19.
INDIAN MERCHANT SHIPPING (AMENDMENT) BILL--
See “ Bill(s) .
INDIAN MINES ACT—
See «“ Act(s) ”.
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INDIAN MINES (AMENDMENT) BIEL—
See “ Bill(s) ”.

INDIAN SCHOOL OF MINES, DHANBAD—

Question re Professor of Geology in the Indian School of Mines, Dhanbad.
38-39.

INDIAN SECURITIES (AMENDMENT) BILL—
See “ Bill(s) .

INDIAN STATUTORY COMMISSION—

Motion 7e election of Members of the Council of State to sit with the
135-182.

-

Nominations for election of Members of the Council of State to the Central
Committee to sit with the —— . 198-199..

Procedure for the electior of Members of t}{e Central Committee to sit with
the 214-15.

INDIAN SUCCESSION (AMENDMENT) BILL—
See “ Bill(s) 7.
INDIAN SUCCESSION (SECOND AMENDMENT) BILL—
See “ Bill(s) 7.
INDIAN TARIFF (AMENDMENT) BILL—
See * Bill(s) .
INDIAN TERRITORIAL PORCE (AMENDMENT) BILL—
See “ Bill(s) ”’. . )
INDIAN TRADE MISSION—

Question re Report of the —— . 13-14.

INDIAN TRADE UNIONS ACT—
See ““ Act(s) ”.

INDIAN TRADE UNIONS (AMENDMENT) BILL—
See ““ Bill(s) ™.

INLAND BONDED WAREHOUSES (AMENDMENT) BILL—
See “ Bill(s) ”.

INSPECTORS OF POST OFFICES—
Question re—

Permanent Town —— attached to first class Head Post Offices in the
Bengal Circle, ete. 185-87.
Town —— in Calcutta. 186-87.
INSURANCE COMPANIES BILL—

See  Indian —— "’under “ Bill(s) .
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ISSURDI-PABNA-SADHUGANJ RATLWAY—
See “ Railway(s) .

J
JAFFER, THE HONOURABLE SIR EBRAHIM—

Expressions of regret by —— on the death of the late Sir Alexander
Muddiman. 28-29.

Nomination of —— as a Member of the Committee on Petitions. 2.
Question re—
Contractors of the Supply and Transport Department. 189,

Increase of the grant to Princess Rounac Zamani Begum, grand-
daughter of the ex-King of Delhi. 190-91.

Qualifications required for the registration of meat contractors by the
Assistant Director of Supplies and Transport, Bombay. 189.

Tenders for the supply of beef and mutton for troops in the Bombay
district. 189-90.

Tomb of the ez-King Bahadur Shah of Delhi at Rangoon. 190.
JAGAT NARAYAN LAL, BABU—

Question re remarks made by the Chief Justice of the Patna High Court in a
) case against — , M.A., LL.B.,, M.L.C. 191.

JAMSHEDPUR—

Question re— ¢

Depreciation written oft the purchase price of the Peninsular Locomo-
tive Works at ——. 20.

Manufacture of underframes at the Peninsular Locomotive Works at ———.
21.

JOINT COMMITTEE(S)—
See ““ Ruling(s) .
JONES, MR.—

Question re report of —— , regarding educational facilities afforded to the
children of employees of the State Railways. 40.

JUDICIAL AND EXECUTIVE FUNCTIONS—
Question re separation of —— . 24,
’ K
KHAPARDE, THE HONOURABLE MR. G. 8.-—
Hindu Law of Inheritance (Amendment) Bill—
Motion to refer to Select Committee. 131-32, 138.
Considerstion of clause 2. 224-25,228,



24 INDEX TO COUNCIL OF STATE DEBATES.
L

KHAPARDE, THE HONOURABLE Mz. G. S.—contd.

Motion re election of Members of the,Council of State to sit with the
Indian Statutory Commission. 149, 158-61.

Question e number of postoffices in an inspector’s sub division in the
Central Circle. 26.

Resolution re—
Revision of the time tests in the post office. 105-06, 107.
The Report of the Agricultural Commission. 103.

KHARAGPUR—
Question re—
Prevention of the recurrence of Hindu-Moslem riots at —— . 22-23.
Provision of an intermediate class ladies’ waiting room at — . 21.
L
LABOUR—

Question re regulations under which —— empolyed on the Assam tea gar
dens is recruited. 61.

LEGISLATIVE ASSEMBLY—
Question re—

[
Extracts in the “ Memorial to the Members of the Indian in Ses-

sion ,” which appeared in the Forward, dated the 17th February,
1925. 39.

Fate of Bills passed by the —— in the Council of btate 7-12.
See * Ruling(s) ”.
LILLOOAH—

Question re recent strike at
LOANS—

Question re —— raised by the Government of India and Provincial Gov-
ernments. 59.

and Howrah. 12-13.

LOCOMOTIVES—
Qheestion re orders for —— , wagons and spare parts placed on behalf of the
Railway Board in the United Kingdom and on the Continent of
Europe. 63.

M

3

MACMILLAN, THE HONOURABLE MR. A. M.—
Oath of Office. 1.

MADRAS BEACH—

Question re doubling of %he railway line from —— to Thambaram on the
South Indian Railway. 16-17.
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MADRAS SALT (AMENDMENT) BILL—
See “ Bill(s).” _

MAHENDRA PRASAD, THE HONOURABLE MR.—
Hindu Law of Inheritance (Amendment) Bill—
Motion to refer to Select Committee. 131.

Consideration of clause 2. 227, 229.

Consideration of clause 1. 232.

Motion e election of Members of the Council of State to sit with the Indian
Statutory Commission. 144, 149, 150, 153.

Question re—
Grant of conveyance allowance to clerks of the Government of India
not provided with quarters in New Delhi. 195-96.

Remarks contained in a recent judgment of the Chief Justice of the-
Patna High Court regarding the giving of false evidence. 191.

Remarks made by the Chief Justice of the Patna High Court in a case
against Babu Jagat Narayan Lal, M.A., LL.B., M.L.C. 191.

Scholarships for training of candidates for the Archeological Service.
217-18.

Resolution re the Report of the Agricultural Commission. 99.

MATLS—

Question re contract for the carriage of between England and India
with the P. & O. Steam Navigation Company. 68.

MANMOHANDAS RAMJI, THE HONOURABLE SIR—
Nomination of —— as a member of the Committee on Petitions. 2.

Question re loans raised by the Government of India and Provineial
Governments. 59.

MAQBUL HUSAIN, THE HONOURABLE KHAN BAHADUR SHEIKH—
Oath of Office. 1.
MATCH INDUSTRY (PROTECTION) BILL—
See *“ Bill(s).”
MATHUR, MR.—

Question re appointment of —— as Sub-Divisional Officer, 6th Division,
Delhi. 84-85. ’

MEAT CONTRACTORS—

Question re qualifications required for the registration of —— by the
Assistant Director of Supplies and Transport, Bombay. 189.

MEDICAL OFFICER, STATE RAILWAYS—
Question re number of Europeans and Indians enlployed as —— . 4.
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MEMORIAL(S)—
Question re—

Extracts in the “--— to the Members of the Indian Legislative

Assembly in Session,” which appeared in the Forward, dated the
17th February 1928. 39:

——of the staff of the office of the Controllet of Pl'intmg ahd Btationery.

35-36.
MERCHANT SHIPPING (AMENDMENT) BILL—
Ses “ Indian —— >’ under “ Bill(s) ”.
MESSAGE—

—— from His Excellency the Governor General nominating Members of
the Council of State to be on the Panel of Chairmen. 1.

MIDNAPORE—

Question re raising of the platfotth at —— on the Bengal Nagpur Railway,
ete. 191-92.

MIDNAPORE DISTRICT—

Question re opening of a post office in Ajoya, Thana Khejti in the —.
24-25.

MILITARY DEPARTMENT—

Question re taking over of block No. 8 on the Back Bay Reclamatlon,
Bombay, by the Government of Bombay on behalf of the — . 6%2.

MINES— '

Question re number of Europeans and Indians employed as Managers in
the coal —— owned and managed by the State Railways, etc. 38-4.

MINES ACT—

See “ Indian —— ”’ under *‘ Act(s) .
MINES (AMENDMENT) BILL—

See *“ Indian —— *’ under “ Bill(s) ”.
MINISTERIAL STAFF—

Question re recruitment of the —— of the Government of India Seére-
tariat through the Public Service Commission. 73-74.

MOOKERJEE, THE HONOURABLE SRIJUT RAMA PRASAD—
Yindu Law of Inheritanee (Amendment) Bill—
Motion to refer to Select Committee. 129-31.
Consideration of clause 2. 221-22, 228, 229-30.
QOonsideration of clause 1. 231.
Indian Insurance Companies Bill—
Motion to consider. 202.
Consideration of clause 12. 209,
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MOOKERJEE, THE HONOURABLE SRIJUT RAMA PRASAD-—contd.
Indian Mines (Amendment) Bill—
Consideration of clause 1. 183.
Motion re election of Members of the Council of State to sit with the Indian
Statutory Commission. 145, 171-76. "
Oath of Office. 1.

Question re Report of Mr. Jones, regarding educational facilities afforded
to the children of employees of the State Railways. 40.

Question (Supplementary) re reduction of telephone rates in Calcutta. 78,
Repealing and Amending Bill—
Consideration of Schedule I. 210-11.

MOTION(S)—
re election of the Panel for the Standing Committee for the Depart-
ment of Commerce. 184.

—— re election of Members of the Council of State to sit with the Indian
Statutory Commission. 135-182.

MUDDIMAN, THE LATE SIR ALEXANDER—
Expressions of regret on the death’of —— . 26-31.

MUKHERJEE, THE HONOURABLE SRIJUT LOKENATH—

Question re —
Absence of Indians in the superior staff of the Security Printing Press,
Nasik. 77.
Appointment of Assistant Supermtendente of the Geological Survey of
India made during the last two years. 36.

Appointments of Assistant Superintendents of the Geological Survey of
India made in 1926. 36-37.

Collieries owned by the East Indian Railway, etc. 76-77.
Education of Indians in England. 37.

Employment of Indians in the superior services of the Calcutta Port
Trust. 79-80.

European Assistant Superintendents of the Geological Survey of India
possessing the Degree of a Doctor. 37.

Expenditure incurred on obtaining opinions from Pa.laaontological
experts in Europe. 37.

Extracts in the “ Memorial to the Members of the Indian Legml&twe
Assembly in Session,” which appeared in the Forward, dated the
17th February 1925. 39.

Fares between Sealdah and Belghurriah railway stations on the Eastern
Bengal Railway. 80-81. ~

M78CS
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MUKHERJEE, THE HONOURABLE SRIJUT LOKENATH—contd.
Question re—contd.

Overworked staff in the Postal Savings Bank Department of the General
Post Office, Calcutta. 76.

Professor of Geology in the Indian School of Mines, Dhanbad. 38-39.

Promotion from the subordinate service to appointments of Assistant
Superintendents of the Geological Survey of India. 38.

Reduction of telephone rates in Calcutta. 77-78.

Transfer of clerks from Calcutta for the Railway Clearing Accounts
Office, Delhi, etc. 75-76.

MUSLIM(S)—
Question re —
Employment of —— as clerks in the Health Office, New Delhi. 87.
Number of —— and Non —— gazetted engineers, province by. pro-
vince. 194.

Qualified —— candidates for the post of engineers in the Public ‘Works
Department, Delhi. 84.

Stoppage of the recruitment of —— to the office of the Commissioner of
the Northern India Salt Revenue Department, etc. 87-88.
MUTTON— .

Question re tenders for the supply of beef and
Bombay district. 189-90.

for troops in the”

N
NASIK—
Question re absence of Indians in the superior staff of the Security Print-
ing Press, — . T7.
NEPOTISM—

Question re alleged —— in the Public Works Department, Delhi. 89.
NEW DELHI— '
Question re —

Allegations against Bije Singh, sanitary darogha in the Health Depart-
ment, — . 85.

Attraction of private capital for putting up buildings in —— . 68.
Cracks in the new Secretariat and other buildings in —— . 195.
Dismissal of Ganda Singh, sanitary jamadar, — . 85.
Employment of Muslim clerks in the Health Office, —— . 87.

Grant of conveyance allowance to clerks of the Government of India
not provided with quarters in —— . 195-96.

Materials for Gowrnment House, —— . 87.
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NEW INDIA—
Question re supply of advance copies of all Government publications
to—. 14,

NEW ZEALAND FOREST COMPANIES—

Question re amount of capital attracted from India for South African
Orange Farms and — . 63.

NORTHERN INDIA SALT REVENUE DEPARTMENT—

Question re stoppage of the recruitment of Muslims to the office of the
Commissioner of the —— , etc. 87-88.

0

OATH OF OFFICE—
Clow, The Honourable Mr. Andrew Gourlay. 1.
Glancy, the Honourable Mr. Bertrand James. 1.
ﬁarper, the Honourable Mr. Kenneth Brand. 1.
Hayat Khan, the Honourable Nawab Malik Muhammad. 1.
Macmillan, the Honourable Mr. Archibald Morven. 1.
Maqbul Husain, the Honourable Khan Bahadur Sheikh. 1.
Mookerjee, the Honourable Srijut Rama Prasad. 1.
Thompson, the Honourable Sir John Perronet. 1.

OIL COMPANIES—

Question re safeguards recommended by the Tariff Board against the fix-

ing of monopolistic charges by agreements between various — .
65.

OIL INDUSTRY—
Question re report of the Tariff Board on the —— , 5.
P
PALZAONTOLOGICAL EXPERTS—

Question re expenditure incurred on obtaining opinions from — in
Europe. 37.

PANEL OF CHAIRMEN—

Message from His Excellency the Governor General nominating Members
of the Council of State to be on the — . 1.
PAPER—

Question re —

Amount of customs revenue de;ived from —— and printing ink during.
the year 1927-28. 62. prining e

Reduction or abolition of the customs duty on —— and printing ink
. 219-20.
PARLIAMENT—

Question re Bill before — regarding the amgndment of the constitution
of the High Courts. 6.
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PASSENGERS—

Question re comstruction of waiting rooms for female —— and ahed for
other —— at Faridpur station. 6.

PASSPORTS—
Question re pelaxation of the existing regulations regarding —— i India.
219.
'PASSPORT REGULATIONS—
Question re exemption of immigrants to India from the —— . 63.
PATNA HIGH COURT—

Question re -—

Remarks contained in a recent judgment of the Chief Justice of the
Patna High Court regarding the giving of false evidence. 191.

Remarks made by the Chief Justice of the —— in a case against Babu
Jagat Narayan Lal, M.A., LL.B., ML.C. 191.

PAY—
Question re —

—— and allowances of the task work delivery peons of the head tele-
graph office at Allahabad. 218-19.

—— of High Court Judges. 23.
Scales of —— of clerks in certain specified offices in Caloutta. 85.

P. & O. STEAM NAVIGATION COMPANY—

Question re centzaet for the carriage of mails between England and India
with the — .  68.

PENINSULAR LOCOMOTIVE WORKS—
Question re —

Depreciation written off the purchase price of the —— at Jamshedpur.
20.

Manufacture of underframes at the —— at Jamshedpur. 21.
PEONS—

Question re pay and allowances of the task work delivery —— of the head
telegraph office at Allahabad. 218-19.

PLATFORM—

Question re raising of the —— at Midnapore on the Bengal Nagpur Rail-
way, etc. 191-92.

POLITICAL DETENUS—
Question re —. 4.
PORT(S)—

Question re total value of exports duringthe last five years from the
different —— of Bengal and Assam, etc. 15-16.
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POSTAL OFFICIALS—

Question re examination for the prometion of — . 15.
POSTAL RUNNERS—

Question re boat hire granted to —— during the rainy season. 18.
POSTAL SAVINGS BANK DEPARTMENT—

Question re overworked staff in the —— of the General Post Office,
Calcutta. 76.

POST OFFICE(S)—
Question re —

Number of —— in an inspector’s sub-division in the Central Circle.
26.

Opening of & —— in Ajoya, Thana Khejri, in the Midnapore district.
24-25.

Permanent Town Inspectors of —— attached to first class Head —in
the Bengal Circle, etc. 185-87.

Town Inspectors of —— in Calcutta. 186-87.

Resolution re revision of the time tests in the ——. 105-09.
POSTS AND TELEGRAPHS, DIRECTOR GENERAL OF—
Question re —
Location in a separate building of the Wireless Branch of the office of
the — . 192
Location in Simla during the winter months of the Wireless Branch of
the office of the — . 193.

Position of the Office of the 192-93.

Refusal to grant to 17 clerks of the non-migratory portion of the office
of the —— of the concessions granted in connection with the
transfer of the headquarters from Calcutta to Delhi. 193.

PRESIDENT, THE HONOURABLE THE—

Congratulations by —— to the Honourable Sardar Bahadur Shivdev
Singh Uberoi. 32.

Expressions of regret by —— on the death of the late Sir Alexander
Muddiman. 30-31.

PRINTING AND STATIONERY, CONTROLLER OF—

Question re memorial of the staff of the office of the — . 35-36.
PRINTING INK—

Question re —

Amount of customs revenue derived from paper ard —— during the
year 1927-28. 62.

Reduction or abolition of the customs duty_on paper and — . 219-
20.
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PROFESSOR OF GEOLOGY—

Question re —— in the Indian School of Mines, Dhanbad. 38-39.
PROTECTION—

Question re —— of the wire nail industry. 26,
PROVINCIAL GOVERNMENTS—

Question re loans raised by the Government of India and — . 59.
PUBLIC SERVICE COMMISSION—

Question re recruitment of the ministerial staff of the Government of

India Secretariat through the —— . 73-74.
PUBLIC WORKS DEPARTMENT, DELHI—
Question re —
Alleged nepotism in the —— . 89.
Dismissal of Abdul Rahman, loco fitter, — . 82-83.

Eligibility of Pandit Udho Ram, Sub-Divisional Officer, — , for the

rank of Assistant Engineer or Executive Engineer. 194-95.

Employment of Babu Rup Narain, as Superintendent, W-III Section,

Central Office. — . 87.
Employment of temporary subordinates in the —— . 84.

Entertainment of the sons of certain Executive Engineers in the —

after their return from England. 86.

Payment of the bills of contractors by the —— . 195,
Permanent cadre of the — . 86.
Promotion of subordinates of the —— to the posts of Executive En-

gineers or Assistant Engineers. 83.

Qualified Muslim candidates for the posts of engineers in the — .

84.

Technical and educational qualifications of Babu Durga Das of the —.

. 86.

i

Technical and educational qualifications of certain employees of

the —. 88.

Q

QUARTERS—

Question re grant of conveyance allowance to clerks of the Government

of India not provided with —— in New Delbi. 195-96.

R
RAILWAY(S)—
.+« Aricha-Dacca—
Question re construction of the —— . 6.
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RAILWAY(S)—contd.
Bengal and North Western—

Question re discontinuance of the present line between Bakulaha and
Reote railway stations on the — . 185.

Bengal Nagpur—

Question re raising of the platform at Midnapore on the ——, ete.
191-92.

Eastern Bengal —

Question re fares between Sealdah and Belghurriah railway stations
on the — . 80-81.

East Indian —
Question re —
Collieries owned by the —— , etc. 76-77.
Remodelling of the station at Allahabad. 218.
Issurdi-Pabna-Sadhuganj—

Question re the —— project. 6.
Question re —

Construction of a —— between Contai and Contai Road Station.
22.

Control exercised by the Railway Board over the stores purchased
by the different — . 67.

Policy of the Railway Board in the matter of purchasmg of stores
made by the different — . 220.

—— between India and Burma. 68-69.
Strikes on —— . 69-73.

State—
Question re —

Adoption of the system of accounts suggested in the report of Sir
Arthur Dickinson in workshops. 67.

Extension of workshops on ——. 66.
" Number of Europeans and Indians employed as Managers in the

coal mines owned and managed by the —, etc. 3-4.

Number of Europeans and Indians employed as Medical Officers
onthe —. 4.

Report of Mr. Jones, regarding educational facilities afforded to the
children of employees of the —— . 40.

South Indian—

Question re doubling of the railway line fypm Madras Beach to Tham-
baram on the — . 16-17.
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RAILWAY BOARD—
Question re—

Control exercised by the —— over the stores purchased by the different
railways. 67.

Orders for locomotives, wagons and spare parts placed on behalf of
the ——in the United Kingdom and on the Continent of
Europe. 63.

Policy of the in the matter of purchasing of stores made by the
different Railways. 220.

RAILWAY CLEARING ACCOUNTS OFFICE, DELHI—

Question re transfer of clerks from Calcutta for the —. 75-76.
RAILWAY FREIGHT—
Question re reduction of — on coal for internal consumption. 15.

RAILWAY LINE—

Question re doubling of the from Madras Beach to Thambaram on
the South Indian Railway. 16-17.

RAILWAY MAIL SERVICE OFFICERS—
Question re out-station allowance for —— . 15.
RAILWAY SLEEPERS—
Question re — . T74-75.

RAILWAY WORKSHOPS—
Question re —

Adoption of the system of accounts suggested in the report of Sir
Arthur Dickinson in State — . 67.

Closing of —— . 66-67.
RAINY SEASON—
Question re boat hire granted to postal runners during the ——. 15.
"RAMADAS PANTULU, THE HONOURABLE MR. V.—

Expressions of regret by —— on the death of the late Sir Alexander
Muddiman. 27.

Hindu Inheritance (Removal of Disabilities) Bill—
Motion to consider. 111-112.
Hindu Law of Inheritance (Amendment) Bill—

Motion to refer to Select Committee. 123-26, 132, 133.

Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 135-36, 140, 155-58, 161-167, 178.
Question re—

Permanent Town Inspectors of Post Offices attached to first class Head
Post Offices in the Bengal Circle, etc. 185-87.
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RAMADAS PANTULU, THE HONOURABLE MR. V.—contd.

Question re—contd.
Town Inspectors of Post Offices in Calcutta. 186-87.
Repealing and Amending Bill —
Consideration of Schedule I. 211.
Resolution re —
Levy of revenue tax, cess or fee on land held in private ownership.
49-52,
The Report of the Agricultural Commission. 93-95.
RAMA RAU, THE HONOURABLE RAO SAHIB DR. U.—
Hindu Law of Inheritance (Amendment) Bill—
Consideration of the Title and the Preamble. 233.
Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 168-179.

Question re—
Doubling of the railway line from Madras Beach to Thambaram on
the South Indian Railway. 16-17.
Recovery from the War Office of the charges incurred in respect of the
operations in China. 20.
Settlement of the charges incurred by the Government of India on behalf
of the War Office during the great War. 19-20.
Temporary Indian Officers of the Indian Medical Service. 17-19.
Resolution re —
Levy of revenue tax, cess or fee onland held in private ownership. 40-
43, 45, 53-54.
The Report of the Agricultural Commission. 100.
RAMPAL SINGH, THE HONOURABLE RAJA SIR—
Nomination of —— a8 a member of the Committee on Petitions. 2.
" RAM SARAN DAS, THE HONOURABLE RAI BAHADUR LALA—
Hindu Inheritance (Removal of Disabilities) Bill —
Motion to consider. 111, 114.
Consideration of clause 2. 115.
Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 179--80.
Nomination of —— as Chairman of the Committee on Petitions. 2.
Nomination of — to the Panel of Chairmen. 1.
Resolution re levy of revenue tax, cess aor fee on land held in private
ownership. 48-49. >
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RANGOON—
Question re—
Rate war in the charges for the transport of rice from —— and Bom-
bay. 64.
Tomb of the ez-King Bahadur Shah of Delhi at——. 190.

RATES ENQUIRY COMMITTEE—

Question 7e number of cases dealt with by the —— since its establish-
ment. 64.

RATE WAR—

Question re——in the charges\for the transport of rice from Rangoon
and Bombay. 64.

RAY CHAUDHURY, THE HONOURABLE MR. KUMAR SANKAR—
Hindu Inheritance (Removal of Disabilities) Bill—
Motion to consider. 111.
Consideration of clause 2, 114.

Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 163.

Question re—

Bill before Parliament regarding the amendment of the constitution
of the High Courts. 6.

Boat hire granted to postal runners during the rainy season. 15.

Certification by the Governor General of the expenditure on the
Simon Commission. 4-5.

Construction of the Aricha-Dacca Railway. 6.

Construction of waiting rooms for female passengers and sheds for
other passengers at Faridpur station. 6.

Diversion by the Army Department of sums sanctioned in the Army
Budget from one branch of expenditure to another. 14-15.

Eradication of the water hyacmth from Bengal. Assam and Bihar and
Orissa. 4.

Examination for the promotion of postal officials. 15.

Fate of Bills passed by the Legislative Assembly in the Council of
State. T—12.

Firing on strikers at Bamangachi. 25.
Importation of artificial tea. 5.

Memorial of the staff of the office of the Controller of Pnntmg and
Stationery. 35-36.

Names and qualificitions of persons who constitute the Board of
Examiners under the Indian Mines Act, etc. 2-3.
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RAY CHAUDHURY, THE HONOURABLE MR. KUMAR SANKAR—
contd.

Question re—contd.
Number of certain appeals in the High Court, Calcutta. 25.
Number of Europeans and Indians employed as Managers in the coal
mines owned and managed by the State Railways, etc. 3-4.

Number of Europeans and Indians employed as Medical Officers on
the State Railways. 4.

Out-station allowances for Railway Mail Service officers. 15.
Political detenus. 4.

Prevention of Government servants from joining or continuing to be
members of associations'seeking registration under the Indian
Trade Unions Act. 13. -

Protection of the wire nail industry. 26.

Recent strike at Lillooah and Howrah.  12-13.

Reduction of railway freight on coal for internal consumption. 15.
Relief for the famine-stricken people of Bengal. 12.

Report of the Indian Trade Mission. 13-14.

Report of the Tariff Board on the oil industry. 5.

Scales of pay of clerks in certain specified offices in Calcutta. 35.

Supply of advance copies of all Government publications to the New
India. 14.

The Issurdi-Pabna-Sadhuganj Railway project. 6.

The Reserve Bank Bill. 5.

Total value of exports during the last five years from the different
ports of Bengal and Assam, etc. 15-16.

Training of Indians in banking. 14.

Resolution re alterations in the powers and procedure of the High
Courts in India. 54-55, 57.

REGULATIONS—
Question re——under which labour employed on the Assam tea gardens
is recruited. 61.

Relaxation of the existing —— regarding passports in India. 219.
REOTE— :
Question re discontinuance of the present line besween Bakulaha and
—— railway stations on the Bengal and North Western Railway.
185.
REPEALING AND AMENDING BILL—
8ee « Bill(s) .
REPETITION—~ e
See *“ Ruling (s) ”.
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REPORT(S)—
Question re —

Adoption of the system of accounts suggested in the——of Sir Arthur
Dickinson in State Railway workshops. 67.

——of Mr. Jones, regarding educational facilities afforded to the
children of employees of the State Railways. 40.

——of the Indian Trade Mission. 13-14.

——of the officer appointed to investigate the question of making
India self-supporting in the matter of salt supply. 22.

——of the Tariff Board on the oil industry. 5.
Resolution re the——of the Agricultural Commission. 89—105.
RESERVE BANK BILL—
See * Bill(s) ™.
RESOLUTION(S)—

—— re alterations in the powers and procedure of the High Courts
in India. 54—57.,

——re levy of revenue tax, cess or fee on land held in private owner-
ship. 40—54.

——re revision of the time tests in the Post Office. 106—09.
——re the Report of the Agricultural Commission. 89—105.
See also ““ Ruling(s) .
RETIREMENT—
Question re compulsory——of High Court Judges at 60. 23.
REVENUE ACCOUNTS—

Question re separate capital and —— for Government telephone lines
65-66.

REVENUE TAX—

Resolution re levy of——cess of fee on land held in private ownérship.
4054, '

RICE—
Question re rate war in the charges for the transport of——from Rangoon
and Bombay. 64.
RIOTS— ¢
Question re prevention of the recurrence of Hindu-Muslim——at
Kharagpur. 22-23.
ROUNAC ZAMANI BEGUM, PRINCESS—

Question re increase of the t to—, d daughter of the es-King
of Delhi. 190-91. S g "
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RULING(S)—
Bill (s)—
Consideration—

Motion for circulation of a Bill, passed by the other Houss, not in
order. 123.

Joint Committee—

Admissibility of a Motion for election of Members to a——where
other House has refused to appoint such a Committee (Indian
Statutory Commission). 136-37.

Legislative Assembly—

Council of State has its own ruies and its own procedure and is not
bound by action of—. 137,

Repetition—
——on a Motion moved in a previous Session, in order. 140.
Resolution(s)—

Admissibility of a motion for election of Members to a Joint Committee
in pursuance of a——to that effect where other Chamber has
refused to appoint such a Committee. (Indian Statutory Com-
mission). 136-37.

Adoption of a——merely a recommendation to the Government.
104.

RUPEE TENDERS—
Question re resolution re——. 65.
RUP NARAIN, BABU—

Question re employment of——as Superintendent, W-III Section
Central Office, Public Works Department, Delhi. 87.

S
SALE, MR. J. L—

Question r¢ alleged harsh treatment of his Indian staff by ——, officiat-
ing Chief Engineer, Delhi, etc. 81-82.

SALT SUPPLY—
Question re report of the officer appointed to investigate the question of
making India self-supporting in the matter of——. 22.

SANKARAN NAIR, THE HONOURABLE SIR—
Hindu Inheritance (Removal of Disabilities) Bill—
Motion to consider. 109-10, 112—14.
Consideration of Clause 2. 115. '
Motion to pass. 116.
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SANKARAN NAIR, THE HONOURABLE SIR—conid.
Hindu Law of Inheritance (Amendment) Bill—

Motion to consider. 116—123.
Motion to refer to Select Committee. 127-28.
Presentation of the Report of the Select Committee. 196-97.
Motion to consider, as amended by Select Committee. 220.
Consideration of clause 2. 222—24, 228, 230.
Consideration of clause 1. 232.

Motion to pass. 233.

Resolution re levy of revenue tax, cess or fee on land held in private
ownership. 47. ,

SAVINGS BANK DEPARTMENT—

Question re overworked staff in the postal——of the General Post
Office, Calcutta. 76.

SCHOLARSHIPS—

Question re——for training of candidates for the Archeeological Ser-
vice. 217-18.
SEALDAH—
Question re fares between——and Belghurriah railway stations on the
Eastern Bengal Railway. 80-81.
SECRETARIAT—

Question re—

Cracks in the new——and other buildings in New Delhi. 195.

Office hours in the Government of India——and attached offices.

192.
SECURITIES (AMENDMENT) BILL—
See “ Indian —— > under “ Bill(s) .

SECURITY PRINTING PRESS, NASIK—
Question re absence of Indians in the superior staff of the —.
SETHNA, THE HONOURABLE SIR PHIROZE—
Indian Income-tax (Amendment) Bill—
Motion to consider. 200.
Indian Insurance Companies Bill—
Motion to consider. 204-08.

7.

Motion re election of Members of the Council of State to sit with the
‘Indian Statutory Commission. 146—49, 150, 152.

Nomination of——to thé Panel of Chairmen. 1.
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SETHNA, THE HONOURABLE SIR PHIROZE—contd.
Questfon re —
Adoption of the system of accounts suggested in the Report of Sir
Arthur Dickinson in State Railway workshops. 67.
Amendment of the Indian Companies Act. 63-64.

«  Amount of capital attracted from India for South African Orange Farms
and New Zealand Forest Companies. 63.

Amount of customs revenue derived from paper‘and printing ink
during the year 1927-28. 62.

Attraction of private capital for putting up buildings in New Delhi.
68.

Closing of railway workshops. 66-67.

Contract for the carriage of mails between England and India with the
P. and O. Steam Navigation Company. 68.

Control exercised by the Railway Board ove: the stores purchased by
the different railways. 67.

Exemption of immigrants to India from the passport regulations.
63.

Expenditure on the Vizagapatam Harbour. 73.
Extension of workshops on State Railways. 66.
Financial commitments in respect of civil aviation. 65.
Tmport of Australian wheat. 74, 220.

Number of cases dealt with by the Rates Enquiry Committee since
its establishment. 64.

Orders for locomotives, wagons and spare parts placed on behalf
of the Railway Board in the United Kingdom and on the Continent
of Europe. 63.

Policy of the Railway Board in the matter of purchasing of stores made
by the different Railways. 220.

Publication at the beginning of every month of the figure indicating.the
Ways and Means position of the Government of India, ete.
60-61.

Railway between India and Burma. 68-69.
Railway sleepers. 74-75.

Rate war in the charges for the transport of rice from Rangoon and
Bombay. 64. )

Recommendations of the Cinema Committee. 67,

Recruitment of the ministerial staff of the Government of India

Secretariat through the Public Service Commission. 73-74.
. .



42 INDEX TO COUNCIL OF STATE DEBATES.

SETHNA, THE HONOURABLE SIR PHIROZE—concld.
Question re —contd. -
Reduction or abolition of the customs duty on paper and printing ink.
219-20.

Regulations under which labour employed on the Assam tea gardens
is recruited. 61.

Relaxation of the existing regulations regarding passports in India.
219.

Resolution re.rupee tenders. 65.

Safeguards recommended by the Tariff Board against the fixing
of monopolistic charges by agreements between various oil com-
panies. 65.

Sale of silver by the Government of India from 1st April 1927 to 30th
June 1928. 59-60.

Separate capital and revenue accounts for Government telephone
lines. 65-66.

Strikes on railways. 69-73.

Taking over of block No. 8 on the Back Bay Reclamation, Bombay,
by the Government of Bombay on behalf of the Military Depart-
ment. 62.

Taxation of brass and aluminium ingots and sheets. 66.

The Imperial Airways, Limited. 61-62,

Resolution re the Report of the Agricultural Commission. 89-93,
99, 103-04.
SHEDS—

Question re construction of waiting rooms for female passengers and ——
for other passengers at Faridpur station. 6.

SILVER—

Question re sale of —— by the Government of India from lst April
1927 to 30th June 1928. 59-60.

SIMLA.— ‘
Question re location in —— during the winter months of the Wireleas
Branch of the office of the Director General of Posts and Telegraphs.
193.

SIMON COMMISSION—

Question re Certification by the Governor General of the expenditure
on the —. 4-5.

SINGH, THE HONOURABLE MAHARAJADHIRAJA SIR RAMESH-
WARA, ——, OF DARBHANGA—

Hindu Inheritance (Removal of Disabilities) Bill—
Motion to consider. 1.0-111.
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SINHA, THE HONOURABLE MR. ANUGRAHA NARAIN—
Question re discontinuance of the present line between Bakulsha and
Reote railway stations on the Bengal and North Western Rail-
‘way. 185.
SLEEPERS—
Question re railway. 74-75.
SOUTH AFRICAN ORANGE FARMS—

Question re amount of capital attracted from India for —— and New
Zealand Forest Companies. 63.

SOUTH INDIAN RAILWAY—
See * Railway(s) .”
. STANDING COMMITTEE(S)—
Election to the Panel for the —— for the Department of Commerce.

198.
Motion re election of a Panel for the —— for the Department of Com-
merce. 184.

STATEMENT OF BUSINESS—

——by the Honourable Khan Bahadur Sir Muhammad Habibullak.
5758, 184. i

STATE RAILWAYS—
See “ Railway(s) ”.—
STEEL TNDUSTRY (PROTECTION) BILL—
See “ Bill(s) ”.—
STORES—
Question re—
Control exercised by the Railway Board over the —— purchased by
the different railways. 67.

Policy of the Railway Board in the matter of purchasing of —— made
by the different Railways. 220.

STRIKERS—
Question re firing on —— at Bamangachi. 25.
8TRIKE(S)—
Question ne —
Recent —— at Lillooah and Howrah. 12-13.
——on railways. 69-73.
SUBORDINATES

Question re promotion of — of the Public Werks Department, Delhi,
to the posts of Executive Engineers or Assistant Engineers. 83,
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SUBORDINATE SERVICE(S)—

Question re promotions from the —— to appointments of Assistant
Superintendents of the Geological Survey of India. 38.
SUCCESSION (AMENDMENT) BILL—
See “ Indian —— ”’ under “ Bill(s) ”.
SUCCESSION (SECOND AMENDMENT) BILL—

See “ Indian —— > under “ Bill(s) ”’.
SUHRAWARDY, THE HONOURABLE Mr. MAHMOOD—
Question re —

Allegations against Bije Singh, sanitary darogha in the Health Depart-
ment, New Delhi. .

Alleged harsh treatment of his Indian staff by Mr. J. L. Sale, Officiat-
ing Chief Engineer, Delhi, etc. 81-82.

Alleged nepotism in the Public Works Department, Delhi. 89.

Appointment of Mr. Mathur as Sub-divisional Officer, 6th Division,
Delhi. 84-85.

Compulsory retirement of High Court Judges at 60. 23.
", ~Construction of a railway between Contai and Contai Road station.
W, 22
Cracks in the New Secrotariat and other buildings in New Delhi.
195.

Dismissal of Abdul Rahman, loco fitter, Public Works Department,
Delhi. 82-83.
Dismissal of Ganda Singh, sanitary jamadar, New Delhi. 85.

Eligibility of Pandit Udho Ram, Sub-Divisional Officer, Public Works

Department, Delhi, for the rank of Assistant Engineer or Exe-
cutive Engineer. 194-195.

Employment of Babu Rup Narain as Superintendent, W-III Section,
Central Office, Public Works Department, Delhi. 87.

Employment of Muslim clerks in the Health Office, New Delhi. 87.

Employment of temporary subordinates in the Public Works Depart-
ment, Delhi. 84.

Entertainment of the sons of certain Executive Engineers in the Public
Works Department, Delhi, after their return from England. 86.
Establishment of a Supreme Court in India. 23.

Location in a separate building of the Wireless Branch of the Office
of the Director General of Posts and Telegraphs. 192.

Locationin Simla during the winter months of the Wireless Branch of
the Office of the Director General of Posts and Telegrapbs. 193.
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SUHRAWARDY, THE HONOURABLE MR. MAHMOOD—contd.
Question re—
Materials for Government House, New Delhi. 87.
Number of Muslim and Non-Muslim gazetted engineers, province by
province. 194,
Office hours in the Government of India Secretariat and attached
Offices.  192.
Opening of a post office in Ajoya, Thana Khejri in the Midnapore
District. 24-25.
Pay of High Court Judges. 23.
Payment of the bills of contractors by the Public Works Department,
Delhi. 195.
Permanent cadre of the Public Works Department, Delhi. 86.
Position of Director General, Posts and Telegraphs’ Office. 192-93.

Preferential treatment to candidates for civil employ on the score of
war services. 83.

Prevention of the recurrence of Hindu-Moslem riots at Kharagpur.
22-23.

Promotion of subordinates of the Public Works Department, Delhi,
to the posts of Executive Engineers or Assistant Engineers. 83.

Provision of an intermediate class ladies’ waiting room at Adra. 21.
Prov;sion of an intermediate class ladies’ waiting room at Kharagpur.
1.

Qualifications for the post of an engineer. 83.

Qualified Muslim candidates for the posts of engineers in the Public
Works Department, Delhi. 84.

Raising of the platform at Midnapore on the Bengal Nagpur Railway,

ete. 191-92.

Refusal to grant to 17 clerks of the non-migratory portion of the office
of the Director General of Posts and Telegraphs of the concessions
granted in connection with the transfer of the headquarters from
Calcutta to Delhi. 193.

Report of the officer appointed to investigate the question of making
India self-supporting in the matter of salt supply. 22.

Separation of Judicial and Executive functions. 24.

Shortage of bricks in the 8th Project Division, Delhi. 87.

Stoppage of the recruitment of Muslims to the office of the Commis-

ssi;)xggr of the Northern India Salt Revenue Department, etc.

Technical and educational qualifications of Babu Durga Das of the
Public Works Department, Delhi. 86.

Technical and educational qualifications ¢f certain employees of the
Public Works Department, Delhi. 88.
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SUPPLIES AND TRANSPORT, ASSISTANT DIRECTOR OF, BOMBAY.—
Question re qualifications required for the registration of meat contractors

by the —. 189,
SUPPLY AND TRANSPORT DEPARTMENT—
Question re contractors of the —, 189.

SUPREME COURT—
Question re establishment of a —— in Indin. 23.

T
TARIFF BILL—
See * Indian —— * under “ Bill(s) ”.
TARIFF BOARD—
Question re—

Report of the —— on the oil industry. 5.

Safeguards recommended by the —— against the fixing of monopo-
listic charges by agreements between various oil companies. 65.

TASK WORK DELIVERY PEONS—

Question re pay and allowances of the —— of the head telegraph office
at Allahabad. 218-19.

TEA—
Question re importation of artificial —. 5.
TEA GARDENS—

Question re regulations under which labour employed on the —— in
Assam is recruited. 61.

TECHNICAL QUALIFICATIONS—
Question re—

Educational and —— of Babu Durga Das of the Public Works Depart-
ment, Delhi. 86.

Educational and —— of certain employees of the Public Works Depart-
ment, Delhi. 88.

TELEGRAPH OFFICE, ALLAHABAD—

Question re pay and allowances of the task work delivety peons of the -
head —. 218-219.

TELEPHONE LINES—

Question re separate capital and revenue accounts for Government —.
65-66.

TELEPHONE RATES—
Question re reduction of —— in Calcutta, 77-78.
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TENDER(S)—

Question re —— for the supply of beef and mutton for troops i the
Bombay District. 189-90.

TERRITORIAL FORCE (AMENDMERT) BILL—
See ‘‘ Indian —— "’ under “ Bill(s) .
THAMBARAM—
Question re doubling of the railway line from Madras beach to —— on the
South Indian Railway. 16-17.

THOMPSON, THE HONOURABLE SIR JOHN—

Expressions of regret by —— on the death of the Iate Sir Alexander
Muddiman. 29-30.

Oath of Office. 1.
TIME TESTS—
Resolution re revision of the —— in the post offics: 106-09.
TOMB—
Question re —— of the ez-King Bahadur 8hah of Delhi in Rangoon. 180.
TRADE UNIONS ACT—
See *‘ Indian —— *’ under “ Act(s) .
TRADE UNIONS (AMENDMENT) BILL—
See “ Indian —— ”’ under * Bill(s) .
TROOPS—
Question re tenders for the supply of beef and mutton for —— in the
Bombay District. 189-90.
U
UBEROI, THE HONOURABLE SARDAR BAHADUR SHIV DEV SINGH—
Congratulations by the Honourable the President to — . 32-33.

Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 152-55, 166.

Reply by the —— to the congratulations of the Honourable the Preni-

dent. 32-33. -
Resolution re levy of revenue tax, cess or fee on land held in private owner-
ship. 52-53.
UDHO RAM, PANDIT—
Question re eligibility of — , Sub-Divisional Officer, Public Works

Department, Delhi, for the rank of Assistant Engineer or Executive
Engineer. 194-95.
UMAR HAYAT KHAN, THE HONOURABLE COLCNEL NAWAB SIR—
Hindu Law of Inheritance (Amendment) Bill——. Consideration of
clause 2. 225.
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UMAR HAYAT KHAN, THE HONOURABLE COLONEL NAWAB SIR—
contd. )

Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 142-46.

Resolution re—

Levy of revenue tax, cess or fee on land held in private ownership.
47-48.

The Report of the Agricultural Commission. 98-99.
UNDERFRAMES—

Question re manufacture of —— at the Peninsular Locomotive Works
at Jamshedpur. 21.

UNITED KINGDOM—

Question re orders for locomotives, wagons and spare parts placed on be-
half of the Railway Board in the —— and on the Continent of
Europe. 63.

UNITED PROVINCES—

Question re revision of the list of voters of the Council of State in the —
218.

\/

VERNON, THE HONOURABLE MR. H. A. B.—

Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 148, 178-79.

VIZAGAPATAM HARBOUR—
Question re expenditure on the —— . 73,
VOTERS—

Question re revision of the list of —— of the Council of State im the
United Provinces. 218.

w

WAGONS—

Question e orders for locomotives, and spajre parts placed on behalf.
of the Railway Board in the United Kingdom and on the Continent
of Europe. 63.

WAITING ROOMS—
Question re—

Construction of —— for female passengers and sheds for other passen-
gers at Faridpur Station. 6.

Provision of an interme:iiate class ladies’ —— at Adra. 21.
Provision of an intermediate class ladies’ —— at Kharagpur. 21.
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WAR OFFICE—
Question re—
Recovery from the —— of the charges incurred in respect of the
operations in China. 20.
Settlement of the charges incurred by the Government of India on
behalf of the —— during the Great War. 19-20.
WAR SERVICES—
Question re preferential treatment to candidates for civil employ on the
score of —— . 83.
WATER HYACINTH—
Question re eradication of the —— from Bengal, Assam and Bihar and
Orissa. 4.
WAYS AND MEANS POSITION—

Question re publication at the beginning of every month of the figure
indicating the —— of the Government of India, etc. 60-61.

'WHEAT— .
Question re import of Australian —. 74, 220.

WINTER MONTHS—
Question re Location in Simla during the —— of the Wireless Branch of

the office of the Director General of Posts and Telegraphs. 193.
WIRELESS BRANCH—
Question re—

Location in a separate building of the of the office of the Director
General of Posts and Telegraphs. 192.

Location in Simla during the winter months of the —— of the office
of the Director General of Posts and Telegraphs. 193.

WIRE NAIL INDUSTRY—

Question re protection of the — . 26.
WORKSHOPS—

Question ye—

Adoption of the system of accounts suggested in the report of Sir
Arthur Dickinson in State Railway ——. 67.

Closing of Railway ——. 66-67.
Extension of —— on State Railways. 66.

YA

ZUBAIR, THE HONOURABLE SHAH MUHAMMAD—

Motion re election of Members of the Council of State to sit with the
Indian Statutory Commission. 144, 145.
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